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IN‘ THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

000000000000

Original Application Nos. 70/06 & 82/06.

DATE OF DECISION : 4 -09 -2008.

Shri Haripada Dinda & another

........................... S PO PPOUOPUOPPRPPOPPRRPPRIIY .\ ) o1 | o214 s LW £
_Mr M. Chanda : ,

' ...Advocate for the -

Applicant/s
-Versus -

Union of India & Ors. .
R OO el SRR e e .Respondent/s

- Mr. G Balshya Sr. C.G.S.C. :

.............................................. ceereeeeeeneeeeseennen. - Advocate for the
' ‘ Respondent/s

CORAM
THE HON’BLE MR MANORANJAN MOI—IANTY VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see

the judgment ? - Yes/No
2. Whether to be referred to the Reporter or not ? Yes/No
3.  Whether their Lordshlps wish to see the fair copy of the
Judgment ? . Yes/No.

Vice-Chairman/Member(A)
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CEI‘ITRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI!BENCH
- Original Appliéa_tion No. 70/2006 & 82/'2006._ | |
: Datelof Order ° This the Lf/% Day of Septeiriber 2008.
THE HON'BLE MR MANORANJAN MOHANTY VICE CHAIRMAN
THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Shm Haripada Dinda - (0.A.70/2006)
Clo Shri Gosta Behari Dinda
- Veterinary field Assistant,
15t Assam Rifle, Dog Unit, Jorhat
- 99 APO. v A . ........Applicant

Shri Rajani Kanta Tai, (0.A.82/2006)

Slo Late Kanakeswar Tai, = .

Veterinary Field Assistant (Retired)

No.3 Mint Group Assam Rifles, ' ,
Jorhat, Clo 99 APO. o .......Applicant

- By Advocate Shri M.Chanda.
Versus —

1. - Umon of Incha
E - Represented by Secretary to the
Government of India,
Ministry of Home Affairs
North Block, '
New Delhi-110001.

2. The Ministry of finance
- Through its Secretary,
Government of India,
New Delhi.

3. The Director Generél, .
- Directorate of Assam Rifles,
Shillong-793001.

4. The Commandant, ,
3 Director General Assam Rifles, - . v
Clo 99 APO, Jorhat " ........Respondents

By Advocate Shri G. Baishya, Sr.C.G.S.C

Yy



ORDER (ORAL)

KHUSHIRAM, MEMBER (4)

Since both these Applications involve common questions of
law (based on almost similar facts), both of them are being disposed of
by this common order.

2. OANo70 of 2006 is the 2 round of litigation of the
~ Applicant; who was appointed as Veterinary Field Assistant (VFA for
' short) in Assam Rifles Organisation in the scale of pay of Rs.950-1500/-.

The Applicant is a Matriculate with one year certificate course in

Veterinary Science. He has claimed parity in pay scale with one Shri S.

Manimacha Singh, another VFA of the same organization, who was

appointed in the scale of Rs.975-1540/-, which = (after 5t Pay

ComrniSsion) has been fixed in the new scale of Rs;-4‘000'60001f;

whereas the Applicanﬁ_has béen granted a scale of Rs.3200*4900/'4. Thé

~ Applicant has claimed that he is discharging the same Adutie‘s as are

being discharged by Shri S. Manimacha Singh and that, therefore; he

should be placed in the said higher scale. The earlier round of litigation
SM“QNMWW“W"'Q\/L . . . . ’

that A had filed (0.A.65/2002) was disposed of by this Tribunal on

11.12.2002; in which it was directed as under ‘-

“The Governrﬂent has taken a decision In principle
and in view of the pendency of the Court proceeding
the authority did not take any step for
implementation of the matter. In view of the clear
statement made by the respondents we dispose of

~ this application with a direction on the respondents
to implement the undertaking as expeditiously. as

' : possible, preferably within a period of three months
/ﬁ/. - from the date of receipt of this order.” -
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The representation filed in this regard by the Applicant was disposed of

by the Respondents by the following sp.eaking order dated 20.08.2004;

“Whereas Shri SMani Macha Singh was initially
appointed in the pay scale of Rs.975-1540/, of which
the corresponding pay scale as per the
recommendations of 5% Pay Commission the pay

© scale is Rs.3200-4900/-. Thus his pay has been
correctly revised by the DGAR. The pay scale of Shri
Haripada Dinda was also correctly revised in the
corresponding pay scale as per the recommendation
of5th Pay Commission.

Whereas in othe rCPFs, Veterinary staff who
are drawing pay scale in the revised scale Rs.4000-
6000/- & Compounders of BSF, who are drawing pay
in the pay scale of Rs.4500-7000/- are combatants
while, the VFAs of Assam Rifles are holding civilian "
post, hence two appointments are not comparable. No
parity can be drawn for the purpose of emoluments
between the holders of the same post from different
streams. .

 Wherras the pay scale of shri S Mani Macha
Singh, who is holding a civilian post in Assam Rifles
can not be compared with veterinary staff of other
CRPFs or Compounders of BSF who are holding
combatants posts, he had been granted higher pay
scale of Rs.4000-6000/- as per the court directions,
considering his qualification only.”

Aggrieved by this decision the Applicant has filed the Original
Application No.70 of 2006 under Section 19 of the Administrative
Tribunals Act, 1985 seeking the foliowiilg reliefs -

i) The Hon’ble Tribunal be pleased to set aside
and quash the impugned order issued under
letter No.11.27014/16/99-PFIV  (h) dated

| 20.08.2004 (Annexure-A/14).

ii)  The Hon’ble Tribunal further be pleased to

© direct the respondents to grant the revised
scale of Rs.4000-6000/- to the Applicant w.ef.
01.01.1996 in terms of central Revised Pay
Rule 1997 with all consequential benefits.”

3. In O.A.No.82/2006,,the Applicant,'who was a Matriculate

and holder of certificate in Veterinary and Animal Husbandry Course,



A - A
~was also appointed as VFA in Assam Rifles Organisation. He was
granted ACP benefit in 1999 upgrading his pay scale to Rs.3200-4900/-
and by seeking ACP benefit in the scale of Rs.4000-4900/ , he claimed

(as per recommendation of the 5% Pay Commission) the revised scaie of
Rs.4000-6000/-. Assam Rifles has impleménted the recommendation of
| the_'5th Pay Commission and have granted VFAs the scale of Rs.3200-
| 3900/-. The Directorate of Assam Rifles has taken up the case for
upgradation of the VFAs to the 'pay scale of Rs. 4000-6000/- and also
claimed that one Shri Mani _Macha Singh similarly situated VFA
apprbéched the Tribunal by filing O.A.65/2§02 has beeﬁ granted the
scale of Rs.4000-6000/-. |
4. The Respondents have filed Wfitten statements admitting
. that Shri S. Mam Macha Singh was granted the higher pay sé_ale of
- Rs.4000-6000/- as he held the educational qualification of Matriculate
with dipléma (covering 2 years) in Veterinary Science. On his
appointment h_‘lS basis pay was Rs.975'1540/- as compared to the pay |
scale of the App]icants Which'was‘ Rs.950-1500/-. The Applicants held
lower educational qualification of Matric/Non Matric with one year
certiﬁcatg course in Veterinary Science. Therefore, there can be no
parity beﬁween t};e case of Shri S. Mani Macha Singh and those of
Applicants. Moreover, the VFAs in CRPF and BSF have since been
combatised and, as such, the case of the Applicant (being civilians in
Assam Rifles) cannot be compared with combatants of para military
forées. It has been stated }that Assalﬁ Rifles have tWo categories of

VFAs i.e. () those holding Matric/Non Matric qualifications with one
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‘year certificate in Veterinary Science are in the scale of Rs.950'1500/.-
and (1) VFA with two years diploma in Veterinary Science with
Matriéulation Wei'e a;pﬁointed in the pay scale of Rs.975-1540/-. Since
Applicants in ‘both the cases weré ap;r)’ointment‘ in the lower scale,
‘therefore, they are estopped from raising the iSsuQ at this stage as they
are barred by law of estoppels. The Respbndents have claimed that the
rej:resentation of the Applicants.' have been rejected on various
occasions and have explained the reasons ’oo differentiate the case of
two types of VFAs. It has also stated '_that Matric/Non Matric
educational qualification with one year veterinary certiﬁcai%e holder
canﬁot be equated to the ~———— Matriculation with two years
diploma holder in Veterinary Science or combatants in BSF whose
duties invélve much higher risk. With the better connectivity in North
East Regidn, th‘e”Respondents héve phased out mules and ponies with
most units of Assam Riﬂes. The comparison with cor@ounders of BSF
(who are combatants) Wbith .the Applicants (who are civiiian) have no
basis.
5. o 'Heard Mr M. Chanda, learned céunsel apvpearing for the'
Applicants and Mr G._'Baishya, learned Sr. -Standing.cou.nsel apﬁearing '
for the respondents and pérﬁsed the materials plaééd on reoérd. Mr
Chanda afgued that applicants have been denied higher pay scale on
hypertechnical grbund of difference between matriculate or non matric
with one year certiﬂgate course in Veterinary Science and Matriculate
with two years diploma in Veterinary Science; whereas, both the VFAs

are discharging same duties. The learned counsel pointed out that the
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claim of the Respondents that in the case of Shri S. Mani Macha Singh
higher pay scale waeﬁgr’ant’ed at the instance of the Tribunal was not

| correct 'as the order of the Tribunal- Qin 0.A.65/2002 passed on

11.12.2002 has no direction to the effect that the Applicant in that case

_(Shri S. Mani Macha Singh) may be granted higher pay scale. He has
. drawn the jattelitioh of the .Tribu_nél to progress of pay anomalies cases

~ dated 24.04.2001, wherein in para 7 reads as under -

“Implemantation .of Upgraded Pay Scale from 01-01-

96 for the Post of VFAs. In 5% CPC the post of VFA

and equivalent grade in other org has been revised by

a single scale of Rs. 4000-6000/- as case has been

taken up  with MHA to . accord approval for

implementation of revised scale to the post of VFA in
~ AR. Case is under prog.”

He tried to make out a strong case in favour of the Applicants.
6. Mr G. Baishya, learned Sr. Standing courisel appearing for
the Respondents, argued that different educational and professional ;

qualifications are justi_ﬁed fexj grant of different pay scales. In regard to

" the case of 'Shr‘i S. Mani Macha Singh, he argued that Shri Singh was

not only a Matriculate 'but also a holder of 2 years diploma in

| Veterinary Science and he was appointed to a higher pay scale of

' Rs.975:1540/- which now has been equated with the scale of Rs.4000-

6000/ but the case of the Applicants with non Matric/Matric with one

year cert1ﬁcate course in Veterinary Saence does not entltle them to be

" equated with the case of Shri S. Mam Macha Singh. Therefore both the

apphcatlons should be dlsrmssed

7 We have given our anxious consideration to the a’rguments

ad‘;‘aﬂced by learned counsel for both the parties and also perused the



materials placed on record. The respective pay scale shawn in the

compilation of 5t CPC report at S1.No.5 are as under :

Sl. | Post/ : Presenf Scale Revised Scale

5. | S5 950-20-1150-25-1400 | 3050-75-3950-80-4590
950-20-1150-25-1500 :
1150-25-1500

6. {S6" 975-25-1150-30-1540 | 3200-85-4900
‘- 975-25-1150-30-1660
7 187 1200-30-1440-30-1800 | 4000-100-6000

1200-30-1560-40-2040
1320-30-1560-40-2040

21 | Veterinary 800-15-1010-EB-20- 4000-100-6000
Compounder | 1150

22 | Sr.Veterinary | 950-20-1150-EB-25- 4500-125-7000
Compounder | 1400

. The Respondents referred the matter to the Ministry of Home Affairs
(MHA) regarding implementation of upgraded pay scale from
01.01.1996 for differént posts of VFAs in Assam Rifles under Part-B
Itermn No.XXIV — Veterinary staff of the First schedule to the CCS(RP)
Rules 1997, wherein the revised scale of certain common category of

Veterinary Staff have been approved by the Govt. as under :-

Name of Post Pre-revised scale Revised Scale
Stockman/ Rs.950-20-1150-25-1500/- _
Compounder/ ' '
‘Stock Asstt/

Animal - To Rs.4000-100-6000/-pm.
Husbandry Asstt/ Rs.1200-30-1560-40-2040/- '

Dresser '

At the end of this letter the Ministry was requested to accord approval
to the :implenientation of the revised scale of 5% CPC with effect from

01.01.1996 in respect of post of VFA in Assam Rifles. The matter is

stated to be still pending with the MHA.

4 _—
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8. . In their written statement, the Respondents have stated
that the gran.t of higher scale to Shri S.Mani Macha Singh was ?.t the
instance of the Tribunal and is not based on merit. Though in vie\v of
the recommendation of the Assam Rifles to MHA ,the grant of hl;‘\}ier
scale to six other VFAs including Shri S. Mani Macha Singh &dased -

on their higher qualification and to “comply with

the Court directions’ though no .such specific direction is on record. The
Respondents have continued to use newly invented logic to justify their
decision over time. ,

9. Since grant of pay scale is a policy decision and
ixﬁplementation of the same as per recommendation contained in Part-
B of Revised Pay Rules 1997 (which contain certain conditions such as
changes in recruitment rules, 1’eétructuring of cadres, redistribution of
posts into higher grade etc) something more is required to be done as a
condition precedent, and therefore, in those cases, where conditions
such as changes in recruitfnent rules etc. which are brought out by the
Pay Commission as the rationale for the grant of these upgraded scales,
it will be necessary for Respondents and the Ministries to decide upon
such issues and agree to the changes suggested (by the Pay
Commission) before applying these upgraded pay scale to these posts »
with effect from 1-1-96, As per the Rules of 1997, until then
replacement scales prescribed in Part-‘A’ of Revised Pay Rules, 1997
are only to be followed with effect from 01.01.1996. In certain other

cases, of course, where there are condition prescribed by the Pay

Commission as pre-requisite for grant of these scales to certain posts

g
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such as cadre restlucturmg, redlsulbutlon of posts ete, it wﬂl be

‘necessary for the Mmlstnes/Department concerned to not only accept

these pre- condltlons but also to- nnplement them before the upgraded

scales are applied to those posts. In this baclgground the Assam Rifles

“had referred the matter to the MHA, with no response to the same so

far from MHA - and the }ggher pay scale (at Part.B of Revised Pav

Rules 1997) have not been a‘ranted bo the Assam Rifles personnel.

10. In view of the foregoing dis_cussion and the fact that Gth

Central Pay Commjssion report is already out, we do not like to

~ Interfere by passing ajiy order on the issue at this stage. In the light of

the observation both the mattersstand disposed of without any order as

to costs.

b /(/\ WS Qg' |
(KHUSHIRAM ~ (MANORANJAN MOHANT_Y)

ADMINISTRATIVE MEMBER - VICE CHAIRMAN
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v FORM OF LETTER ACCOMPANYING A RECORD
v B 42,128 BB G 27/
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THE DEPUTY/ASSISTANT REGISTRAR OF THE GAUHATI HIGH COURT
SHILLONG BENCH ‘

To

Che __Q ?-ML ‘\QQAY‘VB%—;N ’ QQ&\;& \A-&\t\mmp&:&k"&g :g»‘v&muak
Geadials ,‘ M, lsontiolT- 5.

K
Dated Shillong, theam.ﬂ@ /O

Sir,

o.-0f I9........  noted in the margin received with your letter Nol w....dated the..

Versus 3\ .

1Sulkeotin [iogether witha copy of the judgement and a copy of thé decree ‘of this, Court], and
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Shri Harlpada Dmda

S/o. Shri Gosta Behari Dmda
" Veterinary Field Assistant,
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40 Assam leles C/ 0. 99 APO
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©Vs-

1. ;The'Unlon'v of India, Represented by Secretary to the
 Government of India, Ministry of Home Affairs, North

Block, New Dethi - 110001, .
2. The Mlmstry of Finance, Department of Expendlture

“Through it’s Secretary; Government of India, North

‘Block, Lok Nayak Bhawan, New Delhi -.110001.

.3. The Director General Directorate of Assam erles :

~ Shillong - 793001.
- 4. The Commandant 3 Dlrector General of Assam
leles, C/0. 99 APO, Jorhat :

BEFORE

" THE HON’BLE MR. JUSTICE B K. SHARMA
THE HON BLE MR. JUSTICE A. POTSANGBAM

Mr. M Chanda Advocate.
Mr S C. Shyam, CGSC

Date of hearmg : ., . 17 2.2010.
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 JUDGEMENT AND ORDER (CAV)
" The petitioner who was the applicant in Ongmal
Application (OA)- No. 70/2006 filed in .the Central

Administrative. Trlbunal Guwahati Bench (in short\

'Tnbunal), has filed this writ petition being dissatisfied
~ with the ]udgement and order dated 4.9. 2008 passed in
‘the said 0.A. o '

2. The petitioner is. a matriculate with Veterinary | - -

Diploma /- Certificate He was"‘ ‘a'ppointed' as 'Ve"terin'ary

Field Assistant (VFA) in the pay scale’ of Rs 950 1500/ Ini‘

- the year 1992 vide’ Annexure 2 appomtment order dated,

-16.3. 1992 According to the petitioner the post_of VFA
and other posts” known as Anifral Husbandry Assmtant

‘Compounder Dresser Stockman “Stock, _ vASSlStant,

Vaccmator and Mllk Recorder etc " are categorised as ‘!

_"such posts - 1S matriculate ‘with diploma or certificate or

expenence of one year or two years, as the case may be..

lmtially, the aforesaid categonsed posts were placed at

“the pay range. of- Rs 950 1500/ to Rs 1200 - 2040/

However .as per. the recommendation of the 5th CPC, the

) ,said Veterinary staff / Para Vetennary staffs were placed..

in the pay. scale of Rs 4000 - 6000/ by re- deSignating the
posts as Stockman / Compounder / Stock ASSlStant /

Animal Husbandry ASSistant / Dresser etc ,

3. According to the petitioner, - -all the concerned
’_depalrt_ments- in  the * Central Government 'have:
" implemented the said recommendation ‘of the 5" CPC but |

Para’ ve_teri_narians post. “The minimum qualification .for |-

o
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in case of the VFAs llke that of the petltloner servmg in

»Assam leles same has not been, lmplemented

4, By Annexure6 notlfrcatlon dated 15.9.1998, the

Assam’ Rffles Directorate while notffymg the salient

: _features affectmg pay and allowances of the Assam Rifles
Personnel mdlcated that the: Dlrectorate had taken up
~ the case to upgrade the basic pay of VFAs to Rs - 4000 -
' 6000/ per month. It was also indicated that the Mlmstry

of . Home Affalrs was mclmed to the proposal of the

. the BSF regardlng VFAs serving with them, s0 that a’
| composrte case could be prOJected to the Mrmstry of .

Finance. -

5. . According to the petiti‘on:er' the duties and
,respon51b1l1t1es and nature of works performed by the |
,VFAs and other ‘personnel in the. aforesaid | category aree
more or less 51m1lar, and infact, the VFAs performed more E

/ arduous nature of job than other Veterinary staff of other‘

departments ‘The petitioner has also placed relrance on

_the Annexure 10 order dated 11.12. 2002 passed by the
Tribunal in OA No. 65/2002, by which dlrectlon was lssued ,
to ‘the respondents to implement the partlcular o
undertakmg as expedltlously as possible, preferably wrthm ‘
a penod of three months. The undertaklng furmshed was_-'
: by the commumcatlon dated 17.12. 1999, lssued by the

Mlmstry of Home Affalrs For -a ready reference, the

»relevant text: of the sa1d commumcatlon i$ reproduced

below -

'Dlrectorate and that’ lnformatlon had been sought from

“() DD(Pers) BSF has mtrmated that a proposal o
for cadre restructurmg of Vetennary staff is -

¢




being processed by them. ITBP is also processing
the proposal on the same lmes Assam Rifles was

advised by Dir.(Pers), - MHA, to process the

proposal for cadre restructurmg of the post of
VFA. '

" (ii) To maintain uniformity -in educational

qualrﬂcatron and pay scales as recommended by

. the Fifth Pay Commission, Assam Rifles was

. advised to process the proposal in consultation

. with the BSF and ITBP, so that a similar
: proposal on uniform lmes is formulated

- (ii) As the posts of Vetermary staff in BSF and
ITBP are combatised while in Assam leles VFAs

~ are civilians, -to maintain the umformrty in the

“rank structure, Assam Rifles were advised to

_ well

decision for- upgradatron of pay scales in Assam

.'leles can be taken after finalisation of the
' Court case”

6.  Pursuant to'-the 'eforesaid “order pasSe,d' by “the
‘Tribunal, the Govt. of India in the Ministry of Home

- .Affairs, _tby-its’orde:r dated 28.10.2003 -accorded sanction

of :the competent authority to grant revised pay scale of

" . Rs. 4000-6000/- in place of Rs. 3200 - 4900/- to one Shri S.

_Mam Macha Singh, VFA of Assam R\fles However, no such’

beneflt was extended to the other VFAs including the

petlitloner. Being aggneved, the pet1t1oner approached the

Tribunal by filling OA No. 283/2003, which was disposed

of by order dated 21.1.2004 with the dlrectlon to the

petmoners involved to submit comprehenswe individual

. rep_resentatlon to the respondents, with further direction -

to the respondents to dispose_' of the same within, two

“months, by a speaking order. Ack:ordir_mgly; .individual

‘propose the compatisation of these posts as

(iv) Since’ the matter is already subjadice, any

w



_ representattons were: submltted Justlfymg entltlement to o
the revised scale of Rs. 4000-6000/-. '

7. The : ‘represen‘tations‘ were disposed' of by t.hef* |
lmpugned order dated 20.8.2004 rejecting the claim of
the persons mvolved mcludmg the petitioner. Being.
aggneved the petmoner once agaln approached the-
',Tnbunal by fllllng OA No. 70/2006, ‘which was resisted by_
. the’ respondents by fllllng thelr written statement '

8. In the '\'Nritten statement filed by .the respondents

_their plea taken was that since for the post, to. Wthh the -
petltloner was appomted the. prescnbed qual1f1cat1on was, )

“Certificate V“i'n | Vetermary Science  without - -

Matnculatron” but on the other hand for the post to

which sald Shn S. Mani Macha ‘Singh was lmtlally :
appomted the prescribed essentlal quahflcatlon was"

“Drploma in Vetermary Sc:ence with Matrrculatlon

both .the cases were on dlfferent footmg and cannot be
' equated ‘Further stand of the respondents was ‘that based'
-on such’ prescnbed qualification, while the petltloner was
appomted 1n the pay scale of Rs. 950 - 1500/ said Shn S..
Mani Macha Singh was placed in the pay scale of Rs. 975 - . -
1540/ -. Further stand was that. said Shri Smgh was placed” . -
. '_m the - -revised scale. of Rs 4000 - 6000/ as per the

_ -dlrectlon of the Tnbunal and not on ment

9. The learned Tribunal by ltS lmpUgned judgement and )
order datevd 4.9, 2008 has disposed of the OA refusing to -
mterfere with the 1mpugned order dated 2. 8.2004, by

- Wthh the representatlon submltted by the petltloner was: -

i



‘ reJected However at the same- time it has been noticed
_ that the Assam Rifles, although, had referred the matteri_
- to the Mimstry of Home Affairs there was no response toj
“the . same and the VFAs. servmg in Assam Rifles ‘had not
been granted the revised pay scale of Rs. 4000 - 6000/ ,
The learned Tribunal on the basis of the discusswns made .
~in the impugned._ Judgement and order, has declined to -
interfere with the matter by passing any order “at this
' stage”. Thus, although aCCording'to-the petitioner some
of the observations made in the impugned ~judgement and

- order and refusal to interfere with the impugned order,

amount to dismissal of the OA, but in fact, no finality has

" been attached to the issue relating to the grievance of the |
| petitioner for grant of revised pay scale of rs. 4000 6000/ :

10. We have heard Mr. M."Chand}a,v learned cou_nsel' ;for

the petitioner as well as Mr: S.C. Shyarn' learned CGSC.

2 o While Mr. Chanda upon a reference to the entire materials
Sl on record strenuously argued for a direction to the‘ ‘

' respondents to provrde the petitioner the revised pay

scale of Rs. 4000 - 6000/ “Mr. S C. Shyam leaned CGSC

} reSisting the said argument, submitted in tune with the
stand Ff the respondents in their wntten statement."
- referred to above that the petitioner is not entitled to :
.. the said revised pay scale his status and posmon being.
‘different Wlth that of said Shri S. Mani Macha Smgh - \ i

|

11. We- have given our anxious consideration to  the

submissmns made by the learned counsel for the parties
and the materials on record '




12. The stand of the respondents in their wntten

statement flled before the Tnbunal has been noted above.

| -’Surpnsmgly, the same very respondents took altogether a

| d1fferent stand m another Ongmal Appllcatlon bemg OA

' 4' - No. 234/2008 ‘filed .subsequently by one Shri Shankar

_' Yadav, VFA In the written statement filed in the said OA, :
the stand taken was. that the matter relating to grantlng ~
htgher pay scale of Rs. 4000 6000/- to the similarly placed o
“VFAs has been referred to the Ministry and the same lS'

' llkely to be approved / sanctioned- by the competent - |

admlmstratwe authonty in due course of time. Fora ready. . -

reference, the written statement / aff1dav1t - in- ‘
opposmon flled in the aforesaid OA No. 234/2008, acopy -}
of Wthh has been annexed to the reJomder affidavit filed - A A
by the pet1tloner is reproduced below ' | A L o

“BE FORE THE  CENTRAL ADMINISTRATIVE ;

~ TRIBUNAL : | '
S ‘GAUHATI BENCH :: GAUHATI

ORIGINAL APPLICATION NO. 234 OF 2008

I3

: Shrr Shankar Yadav Vetermary Field Assrstant SN
Appllcantl /
: : Versus Y /o
Umon of Indra and 3 others ' “ -
T eeveeees Respondents.
AFFIDA VIT-IN-OPPOSITION ‘

L The humble Respondents beg to submit the
reply as follows : - e

.1.: That the answering respondents respectfully '
- submit that in the Directorate General Assam.
' Rifles, Veterinary Field Assistants. (VFA) were
, .recruited in the pay scale of Rs. 950-20-1150-EB-
*+ 25-1500/- - per month and 975-23-1150- EB-30- °
- 1540. The same was revised-to Rs. 3050-4750 and
- <Rs. 3200-4900/- PM as per replacement pay -scale
. granted as per the CCS (Revised Pay) Rule 1997.

'(\/




~ 2. Ministry of Home Affairs vide F. No.ll-14015/5" °

‘ e
o PRR
et ity

‘matter by passmg a reasoned and speaking order ‘within a

CPC/98/A-ll dated 15/10/2003. issued GSR 375
_vide which the aforestated pay scales viz, Rs.

3050-4750/- pm and Rs. 3200-4900/- pm have

been clubbed and a single pay . scale of Rs. 3200-

4900/- pm was made applicable to VFAs recruited |

in the pay scale of Rs. 950-20-1150-EB-25-1500/-

pm and 975-23-1150-EB-30-1540/- pm. Copy of ~

G.S.R. 390 issued vide Ministry of Home Affairs F.

No. I. 45_028/49/_2000 -Pers-Il dated 04 July 2001 is
~attached herewith and marked .as ANNEXURE- R-
1.

Copy of G S.R. 375 lssued vide Mlmstry of Home
Affairs‘F. No. lI- 14015/5™ CPC/98/A-Il dated 15
~ October 2003 is attached herewrth and marked as -

' ANNEXURE R-2.

. . The case for -granting hrgher pay scale of Rs
4000- 100-6000/- to the applicant as being given
to similarly places VFA’s based.on the orders of
the Hon’ble Tribunal and granted by competent
administrative authorrty has been sent to -the

- sanctioned by -the competent admrmstratrve
authority in due course of time.

4. In view of the- foregomg the Hon’ble Tr1bunal
may be pleased to dispose of the instant Original

-~ Application accordmgly

13, On ,,the basis of the aforesaid stand - of the
| respondents, OA No. 234/2008 has been. disposed of by -
o order' dated 10.11.2009. In the order, paragraph 2 of the
aforesaid aff1dav1t has been quoted Direction has been

1ssued to the respondents to take the final decmon in the

period of two months from the date of receipt of the -

order. It was submttted by the learned counsel for the

partles that.no such order has been passed

14, The written statement in the case "of-ithe pfr—'esen't

petitioner was filed by the respondents taking 'a'ltogether

Ministry. The same is likely to-be approved /-




,’_r

“a different stand toward's' jUstifying the impugned order

dated 2. 8 2004 passed by the Mlmstry of Home Affalrs,

reJectmg the claim of .the petitioner. The Tnbunal by lts_
)lmpugned Judgement and order dated 4.9.2008 noted the"

stand - of the respondents, as d1scussed above The

Tnbunal also noted the fact that the matter was referred

- to: the Ministry of. Home vAffairs for implementation of
, upgraded;pay scale w.e.f, \'1.1.1996‘ for the.posts of VFAs
in Assam Rifles. The Tribunal while observing that the .

grant of a 'particular pay scale is a ‘pollcy decision vand will

have to.be lmplemented as per ‘the recommendation of
the 5% CPC, also observed that it will be necessary for the

respondents and the. Mrmstry s to decide the 1ssue and.

agree to the changes suggested by the Pay Commlssmn

Thus, the. learned Tribunal has not given any fmallty to

_ the matter and the same has been left open to be dec1ded .

by the appropriate authorities. However the petitioner is

vaggneved by .the fact that the Tribunal ‘declined to_‘/;

interfere with the impugned order dated 2 8.04, by: Wthh
the clalm of the petltloner has already been re]ected

15.  Mr. Chanda, learned counsel for the petitioner has

- ‘drawn our 'attehtion to the fact of clubbing of different

pay scales towards granting revised pay scale of Rs. 4000-

‘ 6000/ Referrmg to the case of Shrl S. Mani Macha Smgh
. he submitted that the cases of ‘said Shri Singh and that of |
| the peti’tioner being exactly identical in respect .of'_- the
_ princ’ip‘l‘es involved regarding grant of revised pay scale -
, applymg the ‘same yardstlck and parameters, - the
respondents could not have ignored" the case of the‘

petitioner. The learned counsel for the- petltl_on_er has also o

TV
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referred to the case of one Shri Ch. Itocha Singh, ‘who

. accordmg to him is srmllarly situated llke that of the E

_petltloner. As stated in paragraph 21 of the writ petltlon,.
said Shri Itocha Singh s also a VFA in' Assam Rifles, having

similar recrurtment quallflcatlon with one’ year Certificate -

Course. It has been stated in paragraph 21 that said Shri
Itocha smgh had approached the Tribunal’ by fllhng OA No.

307/2006, praying for grant of hrgher revised sc_ale of Rs. "
- 4000-6000/-." During the pendency of the 'Origin‘a'l |
Application(QA), he was sanctioned with the revise‘d ‘5ca"le '
' of Rs: 4000-6000/ - and accordlngly, the OA was: dlsposed |

'of as infractuous. -

"16.. The petitioner has also referred to the case -of
| Nursmg Slsters workmg in the same estabhshment who had
also approached the Tnbunal by ﬁllmg OA No. 160/2006

i ;(Mrs A. Alex and others Vs Umon of India & others),
under similar c1rcumstances and the Tribunal grantedf
‘their prayer The petltloner has also placed rellance on
i :»;’;}_._—‘.I;,the decmon of the Apex Court reported in 2006(9) scc

.-'406. .

17. Having, noticed  the _rival contentions, = more

par’ticularly, the stand of 'the"sa‘me very’respondents‘in 0A
No. 234/2008 (quoted above), we’ are of the conSIdered'

oplmon that the respondents have- not acted bonafrde in

rejecting the claim of the’ petmoner. The- lmpugned order

‘dated  2.8.04 " (Annexure- 1‘4) runs counter to ‘the

subsequent stand of the same very respondents in their

above quoted. wnttenhstatement / counter aff1dav1t. As

“per the 'said written statement, the:Ministry of Home

o7 ..,.
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" Affairs issued GSR 375 vide which the revised pay scales of

Rs. 3050-4750/- and Rs. 3200-4900/- corresponding to

pre-'reyised scale of Rs. 950-1500/- and Rs. 975-1540/- had -

been clubbed and a single pay scale of Rs. 3200-4900/-

- was made applicable to VFAs recruited in the pay scale of
Rs. 950-1500/- and Rs. 975-1540/-. o

18. |'}n view ‘of the aforesaid subsequent stand of the '
respondents'and the direction of the same very Tribunal
vide order dated 10.11. 2009 based on the undertaklng of

~ the respondents, ‘we are of the consrdered opinion that
smce*’the matter is now pending with the authorities of
“the respondents, the rmpugned order dated 2.8. 2004 must}

“ not stand on the way of the said authorltles in the'

decision makmg process Accordlngly, the said lmpugned
order dated 2.8.2004 stands set aside and- quashed and
consequently the 1mpugned Judgement and. order dated
4.9.2008 passed by the Tribunal in OA No 70/2006 also_
stands modified to that extent. The matter shall now go
back to the authorltles of the respondents for a fresh

\S
-dec1$lon conSIStently with the observations made above / N

and the stand of the respondents in their above quoted

' affid'a\‘/it' in-opposition. Let the fresh and final decision iR 2 '

the matter ‘be taken as expedltlously as posgble \¢,
preferably within 30.04.2010.

»19;,; The writ petition is allowed to the extent indicated
~above w1thout however, any order as to costs.

! JUDGE

7 suRfamay J e

Colirt Master-
Gauhati High Court,
}(}hil‘»iong Bench
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Fo Court Oﬁcef { IS -
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL £
GUWAHATI BENCH: GUWAHATI gg
<
{
0. A. No.__70 /2006
Shri Haripada Dinda.
-Vs- o .
Union of India and Others. = .
LIST OF DATES
1988- Applicant passed Secondary Examination under the Board of
Secondary Education, West Bengal. (Aur.e cure- A/1, page- 21)
15.11.1991- Directorate General of Assam Rifies published an advertisement in #

various national Newspapers for appointment to the post of
Veterinary Field Assistant (for short VFA). As per the
advertisement the pay scale of V.F.As werce provided in two
categories i.e. (i) V.F.A with matriculate + Dmloma in Vetermaw
uCiEIi\..E Rs. 975 1549/ aud (11) ‘7 U A Wi lI'iG.u matric + C&ﬁﬁCutc
in Veterinaiy Science- Rs. 950-1500/-.. . '

Applicant umnmwla‘c with cortificate course in.
Veterinary Science, applied for the post of VFA.

(Para- 4.2, Pagc-u of O.A)

16.03.1992- Applicant was appointed to the post of VFA in the scale of pav ot

Rs. 950-1500/- in Assam Rifles. - (Annexure- A/2, page- 22)
,‘-:-:——_—‘—_:7-';

01.12.1992- Applicant submitted representation to DGAR, Assam Rifles for
grant of scale of pay of Rs. 975-1540/- in place of Rs. 950-1500 since
he is a VFA having quauﬁuauon of Matric with Dipioma and
entitled for the scale of pay of Rs. 975-1540/-.

('Annexme— A/15 series, page- 53)

13.07.1993- One Shri KK Durjan Patle, VFA appointed in the Assam Rifie to
the post of VFA in the scale of pay of Rs. 975-1540/-.
(Annexure- A/17, page- 61)
N f 1-ol-19% Central Govt. in terms of 5™ Pay Commission repoit, revised
the pay scale of Rs. 950-1500 to Rs. 3050-4590.
{Amnexure- A/3, Page- 24)

Section 30 of the Indian Veterinary Council Act, 1984
provides the minimum qualification and naturc of works to be
done by the persons holding diploma or certificate in Veterinary.

: {Annexurc- A/4, page- 25)

First schedule of part ‘B’ of the Central Civil Services
Revised pay) Rules, 1997 provide Rs. 4,000-6000/- to the
‘eterinary Compounder. (Annexure-A/5, page- 26)

——

|~
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31.03.1998-

Pt
Q)

04.08.1999-

1D 1999

24.04.2001-

2
Assam Rifles implemented the Centr: al Civil Service (RP) Rul
1997 in Schedule ‘A’ and revised scale of pay of VFA to Rs. 320
4900/-., , o {Annexure- A/7, page- 36)

Directorate (Jeneral of Assam Rifles issued an official notification,

wherein it is stated that Dircectorate had taken up a casc to upgri de
the basic pay of VFA to Rs. 4,000-6,000/-.
(L \nnexure- A/, page- 27)

. . : A
V’*tcrmarv s uff in the dcym tment of Ammal Husbandry ana
3 _

Veterinary, Arunachal Pradesh and also extended benefit of pay .

scales as recommended in the 5% CPC in part "B Item XXIV-
Veterinary Staff of the First Scheduie to the CCS (RP) Rules 1997.
he Veterinary Ficld Assistant placed in the scale of Rs. 4,000-
6,000/-. (Annexure- A/16, page-57)
evident

u— is evinced from the charter of duties of Veterinary Field Assistant
of works allocaton of all the véterinary staffs

(o BN ERRAVL N ¢ ll.l .l.l \..J..Ll.m.!. I AL 3.1.\.

- . ) -

almo_st same but in ground reality the VFA in Assam . Rifles are
¢ arduous than the other veterinary staffs of other departments.

(Annexure~ A/8, page- 38)

DGAR, Shillong, issued a notification statmg therein that ir 5' CPC

the Fos t of VFA and Gt.im’v'uLELu. 5161(.11'6 in other GIgﬁ"‘Zﬁ on has
been revised by a single scale of Rs. 4,000-6,000/- a case has been
tak .ﬁ up 'v‘v’ith MHA t©o a’\gud “.E'FIGV al f\u ll_l.l.l.uEulcﬂLﬁﬁOH of
revised scale to the post of VFA in AR is under progress.
A smernarstaon_ /1 on_ AAN
\.ru.u.u_/\u_s.\.. Fay Ay l{. [ e TI;
It is crystal clear from this notification that the D AR also
admitted that the other equivalent post/grade of other

dimit
organization or department have benefited with the said revision of
@l}, f N_A nGU/ _ “.nd thc DGAL\ i5 ¥ 11’_?« $v derrenl vt ovs /Jl;

.!.\O X, UGU"U v 5 (S J.J..Ll.-t/ AWE SR LW S 38 DUL

revision of pay in case of VFA.

bhu 5. Manimacha Singh, snmiauy situated VFA, a } proached this

‘Hon hln Teilvsnal thecod (Y A WA 65 /’)Q(Y) ws Tasm was /]-nbﬂnocd

FAN RV AN L"L\ .I..].L’LeLl.l“-_L l.J.Ll.Ulrl.b.l.l AL LNUL U\J)l s Uh, v .LLI.\_.I.'. qo \.L.LD_t. WD

of Wlth a direction to the responaents to mwiement t‘ e decision of

J.'J_L!.LI. IL)‘ A VS ERP R VAR R L n.!..l.‘ A E SR S SN AL LAY LD Ll&\‘lmula Cf

T . W

VFA. ' ‘) ,S\wq' (Annexure-A /10, page- 41)
Respondents denied the present applicant the benefit of

VFA like that of 5. Manimacha Singh.

Appmant subimtted. representation to DGAR, Shillong praying for
enhancement of his pay. (Anncxurc- A/12, page- 46)

Ministry of Home Affairs, New Delhi accorded sanction of
r o orant revised scale of wav of Rs, 4000

.
i~

LIOTIY KO TeExt G 5Caal Of Pay =AY
J ol P 4

6,000/- in place of Rs. 3,200-4,900/- to Sri S. Mammacha Singh,

scale of pay of Rs. 4,000-6,000/- in spite of being sumiaﬁv situated




P

21.01.2004-

[
<
<
. _«I
[ 3]
[em)
<
;F.

02.05.2005-

VFA in compiiance of the Hon'bie Tribunal’s order dated 11.12.02
passed in O.A. No. 65/2002. {(Para- 4.10, page- 10

Applicant being highly aggrieved for non-payment of higher
revised pay scale in the terms of Central Civil Sexvices pay Rules
1997, approached this Hon’ble Tribunal through O.A. No. 283/2003
along with another employee, which was disposed of with the
direcion to the applicant to submit representation to the
respondents.  Applicant  accordingly submitted a  detailed
representation praying interaiia for grant of higher revised pay
scale, - (Anncxure- A/13, page-47) -

Respondents issued impugned letter dated 20.08.04, in para 7 it has
been stated that Shri S, Manimacha Singh has been granted higher
revised pay scale as per Court's direction. Applicant being similarly
situated like that of Shri S, Manimacha Singh has been arbitrarily

denied the benefit of higher revised scale of pay of Rs. 4,000-6,000/- |
which is illegal, arbitrary and liable to be set aside and quashed. '

(Annexure- A/ 14, page- 50)

Applicant submitted representation to DGAR, Shiliong praying for
pay scale of Rs. 975-1540/- from 1':45 initial appointment. .
- (Annexure- 15 series, page- 54)

Applicant refies on the foliowing decisions:

1. (2(?04) 6 SCC 218. (State of Mizoram and another -Vs- Mizoram

Engineering Service Association).

(2006) 2 SCSLJ 49 (K.T. Veerappa & Ors. -Vs- State of Karnataka & Ors.)
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a) Name of the hmpllcan*J-‘ik Danndee

b) Eespondants'éUnwon of India & Ors. v e
oy No. o¢‘&pol1cant(s).- v

T5 +he applicatiion is the proper form:i- Yes,é&d

whether name & description.and address of the. all the an“IS bcen
fyurnished in caus?2 Litle - Yes / Not

lHas th2 application been duly sighed and verified i~ Yes / NC(

Hava-the copiles duly signed %= Yes / to _

Have sufficien. number of ~oplcs of the application peen filed :Yés[Nd(ﬁ
Whetber a1l the anncxure uﬁ‘ﬁﬁ@s awe impleaded :-'Ybs[N6:

Whether Bujlish tngta}a+ion of ducoments in the'Language:- YeQLNGi

Hbs the applicaticn is o time - Yes{/Na”

Has the Vokatlatbanq/Mnmo of appcarance /Authorlsatlon is r led:YesﬁNGj

Is. the application by 1p0/ By for Es. ﬂ&L—iLéC/5V5562L
Has the a Ollcacloq is maitansble ¢ Yes ,
Has the'Impugned opder original duly attest: 4 baen filedi~ Yas/ N6

Has the legible copies of the spnexurea duly attested fllad'Y"s’\A(

Has the Index of the ducoments been flled allwuyailable :-Yes/NOT
Has the rectiired number of envoloped bearing full address of the,
rospondants besen fileds- Yas/ | |
Has the declakation s teouired by stom 17 of the formsYes fyaf N
shether the reviaf sough for arises out of the Singie: Yes(/N61
whother interim relict 18 orayad for i~ Yes/ } M, :

© 1s nasa2 of ¢ondonation of delby 15 filed is it Suppoftted 2~ -S/N6}
Sfr.other this Case can pe heard by Slngle_Bcncnlniv151on Benchs

&ny other pointd &

Bhsult ot ithe gorutiny with lﬁlilﬁl of the %iio(lny Glerk.
7’1’ 2 CU]’?&\Q_@.}\ o W v O

SECTIN OFFIGERL;)» - DEFUTY REGESTRAR
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That the Hon'ble Tribunal be pleased to sct aside and quash the impugnad
arder issued under letier No. 11.27014/16/99- PF, IV (h) dated 20.08.2004

{Annexure- A/14),

‘I'hat the Hon'ble Tribunal further be pleased to direct the respondenis to
i80h

b

grant tha reviced geale of Re, 40010 Lﬁﬁ{\"i/ ta the AP}‘mmn{r w.oo f {1 {1
in terms of Ceniral Revised Pay Rules, 1997 with all conseguential
benefits.

Costs of the application.

Am other relief {3 } 1o wmah the .1anumt is entitled as the F—’un ble

Tritunal may deem fit and proper.

Interim order praved for

Dring pendency of the application, the applicant p prays for the following
FPRP RN - R :
nieriin relief; - ,

That the Hon'ble Tribunal be pleased direct the respon rdents that the
pendency of this application shall *ﬂot be a bar for the respondents for
COnS dermcr the case of the applicant for providing relief as preved for,



INTHE EN RAL nD.“v’HN‘iS IRATIVE TRIBUNAL
GUWAHATI BE‘\ICH- GUWAHATI

(An application under Seclion 19 of the Ac‘t_mm_is.i;raiibfe Tribunals Act, 1985}

Tiile of ithe case : O.A, No._- 2006
Shri Haripada Dinda, : : Applicant,
~Vereng-
Union of India & O, : Respondents,
INDEX
" SL Nao. | Annexure Particuiars Tage No.

i - © Apolicaiion . 1-i9
LA - . Verification SR ) S
3 i : Copv of certificate of secondary education. | - 21 - |
= 2 : Copy of appointment order dated 160392 1 9o o3 !
5 3 Copv of relevant page showing pav scale of ! 2.4 ~

: . veterinarv staffs. ‘
6. 4  Copy of relevant porton of section 3G of | o5
. : . Indian Veterinary Council Act 1984, :
A 3 - Copy of relevant portion containing the pay ;

§ tseale of compounder of Central Forest 26~

: . Service. f
8 5 ' Copy of notification dated 13.09.98 2% - 35 .
9. 1 7 iCopyofletterdated 31.03.98. . 36~ B

: I : : ;
i0 ! " Copv of charier of {io : :
SLU & Copy of charier of dulies, 38 -39

11, 3 " Copv of felevant nave containine Appendix- . :
! : I A et ¥ o ix s 40 —
: i T of the Hand Book of ITAR, { :
12, ig | Copy of Crder dated 11.12.2002 ; - ?
i : ‘ 4 ‘ A’ 3‘.
i3 i1 + Copy of lefter dated 24.04.2001, : 44 - 45 ’
14 13 - Conv of letter dated 28.10. 26!’]"2 : L - A6
5. 13 * Copv of the order dated 21.01.04. . : 4~ 49
16, . 14 . Copy of impugned letter d" od 20082004, 1 §590- 52,
17. | 23 {Series) | Copy of representation dated 1.12.92,25.05 | 63- 56
i5, | i6 - Copy of service book, order dated 13.05.93 | § t-59:
9 i7 " Copy of appointment letter dated 1603821 go ~G11
% - and 13.34 .93, ' : :
Filed B3
Diate: - Advocate

Lanipoda Berde



(Anapplication under Section 19 of the Adminisirative Tribunals Act, 1985)

1

o

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

(‘%“\Mﬁ

ST
7 02, 267G

b

O.A. No. 2006
BETWEEN: -

Shyi Haripada Dinda,
C/o- Shri Gosta Behari Dinda,

Veterinary Field Assistant,
1st Assam Rifle, Dog Unit, Jorhat

99 APOC.

——-Apnlicant,

-AND-

1.

The Union of India,

Represented by Secretary to the
Government of India,

Ministrv of Home Affairs,
North Block. -

New Delhi- 1106001..

The Ministry of Finance,

Through it's Secretary,
Government of India,

New De}lﬁ.

The Director General, | g

Directorate of Assam Rifles

Shillong-793001.

The Commandant,
3 Director General Assam Rifles,

C/0O 99 APO, Jorhat.

areesene Respondents,
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4.1

|2

This application is made against the impugned order issued under letter
No., 11.27014/16/99- PF, IV (h) dated 29.08.2904 {Annexure- A/14),
whereby the ciaim of the applicani for grant of higher reviced scale of Rs.
4,000-6,000/- has been rejected. when the said scale of pav of Rs. 4.000-
6,000/- has been ¢ anted to the similarly situated emplovees namely Shri
5. Manimacha Singh, Civilian Veterinary feid Assistant working in

erms of the judgment and order of this learned Tribuna

3
in
&
2
2
h@
i
)
Ei
U

passed on 11.12.2002 in 0.4, No. 65/2002 as well as in terms of the order
dated 532007 passed in MP No. 33/200% in O.A. No. 65/2002 and alsc
praving a direction upon the respondents to extend the similar benefit of

righer revised scale of pav of Rs, 4,000-6,000/- to the applicant,

The applicant dedares that the subject matter of this application is well

-

That the apph ant is a citizen of India and as such he is endtled to all the

rights, protections and privileges as guaranteed under the (.unnmu‘mu of |

T

tis a permanent resident of Benia Village, Madinapore

District, West Beneal, The aprlicant passed secondary examdnation in the

vear 1988 under the Board of Secomdary EHducation, West Bengal.



‘ad

Tae As:ustan iirector (A) Directorate General of Assam Riffes,

various national News papers for appoiniment {o the posi of Veie:imf}'

Field Assistant {for short V¥A), The said advertisement a S0 reporied in the
Bengah Daily Mews paper “KARMA '7-? ETRA PATRIKA” on 18.11.1991

The terms and conditd mentioned in the said adverfisement are {i} the
candidate should be between 18 to 25 vears, {ii) those candidate who have

23-1130-25-1540/- P.M and iii) only veie TiNATY science CQZB_I‘CRI‘-" with non-

Metric/ Under metric candidates iheir basic pav will he Rs. 95011 5G-25-
13007 P M
tA Copy of the pass certificate of secondary education is enciosed
ferewith for perusal of Fon'ble & Tribunal as Annexure-A/ 3

That the applicant being a veterinary Divloma/ certificate lolder with

metric in responge to the said advertisement appiied to the nost of VFA in
i .. i £ 1y, - ¥ =K1 . 5. .. P "
the scale of Rs, 975- _.J—lx.:’}-a') 154 13/~ ver month and passed interview for

the said post. On satisfaction of the appﬁcaﬁt"s overall performance, the

3 1 kX

selection hoard selecied the applicant vide appointment order issued hy

herewiih for perusai of Hon'hie Tribunal as Annexure-A/2)
"t - e - - - ey mamoamdl oot 2 S - 3 -~ EE H ~
The present post of the appucaid Le. Veterinarv Field assistant (VFA) . nd

Diresser, Sioy ckman, Siock Assit, Vaccinalor and milk recorder ecic, are

Shillong-11 issued a public advertisement dated 15T November, 1991 in



o

the mindmum qualification and nature of works to be dao ne bv such posts,

ortion is herebhy IoP rodua m. for QAsV Y

”3
4
2]
&

4
o
)
]

S _ 3 vy -
Provided that the Stat vernment may, order, permit a person
; E

nolding a diploma or certificate of v eterinary supervisor. stockuman
Ot stock assistant (bv whatever name calied) of any velerinary
institution in India to re“ﬁ under the supervision and directon of

a IEE’.‘&I‘:‘I‘:‘Q Y @TETII‘dTV }"‘Idiﬂﬂ‘)n&’l minor veterinar ¥ services,

Explanation: - “Minor Velerinarv services means the renderine of
preliminary veterinarv aid, like vaccination castration, and dressing
of wounds, and as such other tvpes of preliminarv aid, like

s grmdm o L -~ Aancoto s wf wismsigmde aan R N M
ValOnaonon, <astration and Wi CSSIng I wontds, And sucn oblner

mines velerinary services provides auxiliary support in veierinary and
A_.'M,,.ﬁ 2r.. }:“ -i-_a.,_‘,-,.._‘.,, P . ﬁ 1_1,‘;_. g CF P
L0idl CGUSGaivtaty seivice vaccination, castrato i, (ress Lﬁ of wounds or

treatment.of ailmeonts otc,

-

That] J]_rnm«gnr the payv sc aie of the said croun of nost {ie Vo rnnnqrt ::rgar_f‘r;/ ar
Para vetc:mdrmi o3t} were placed at the p pay range from Rs. 950-1500/- to

1200-2040/ - %’mt now as per 3 pay Conmusswn report. the Central

|

2

-~

3

Czovernment revigad the pav acaie of the <aid veterinarv siafis/or Para

#W PAAA t@'/’:"q" _.



-
R

Civil Service (RP) Fules 1007 j o d000-100-6000/ - b taking

i S % CLINE,

. T < 1594 ‘hete it is clearle efatad o
{.ud_mﬁ T’u‘inﬁ Cou ncil ACt, 1984, wiiere if is {£ar e stated ih Winat
2Ver name mav be calle v obut the DGAR impilemented the Lentral (Govt

it will not be out of place 0 mention here that the post of veterinary

compounder attach to Central

scale of s, 800-1150/- less than the pay scale of VFA, Assam Rifles. But
with the new pav revision the p W e of ihe said Vetfy. Compounder of

Ine applicant begs t© submit that the compounder of BSF is also

ST Ll ey un N P ey oa - < T
SHOVIGG wie pav scale Of Rs. _;-1{"8-_\1 /u’/ - pre vevised and after revised Rs.
A - -
the narure or wary
£ . PRV BT PoT 1 s YO D N ., , 3
L1 04 Umpnhnmm I .20 IS (.i?."-.!.}’ ) DENNTATTY !.}1' @I IV E?‘J‘l&d& W U}: S L‘m' 18T
. A Y7 S Vit R o - AT O
5 _{'E‘:lqt’!.vbl()l.! of a .I.\(_g strar PiELH’m v Lz(i(,lbu). l'&—}.(mbdn then ature Gf w Ovks
Ph + « s P 2. S Pa - “ : 2 sl :
of tha petmaner S poetie VEA of Agsam Fifies maeiude ait tho unchions

and operation of Veterinary and animal Bushand aary  works such as
Teatment, minor veterin AV WOrks nmmtairnn pharmaceutical work
mspection of animai heaifh, checking of meat suppiy to troops, ac ccompany
LI N 3 LS . | - PP £, i L f P S
wiln freeps in feld works without supervision of any Doctors/Registrar
Veterinarv practiioner. It is also begged to submit that there is o post of

Doctors/Practtioner. In other words, the vetorinar: Field Asstt. of Ascam

ton pota




o)

o

mﬁ
~

Hifics arc cntrusted with more workdoad and responsible than the

The Assam Rifles had submitted a proposal to Ministry of Home

) P

Compounder BSF/ITBP vide DGAR lelier Mo, A/PERS/ 5% pav /23 /daled !
T R ST 13038 £ f e Tl t 1437 Fme) T AL FOA [N A |
L5 September, 1998 and letler No. U 14015/3% CP{/93/ A-il/dated
z1 Y2 v
A S S YA
e _ Fars | B . ) £ ox b et g e
{Copry of the relevant page showing pay scale of the veterinary
wdtaff. AL 2T ~z Faatme 1HOT Tiwct
staffs of the Cenival Civil Service (Revised Pav) Rules. 1997. First
. - . - . . . .
schedule of Part “A” relevant portion of section 20 of India

scale of Compounder, cenifval Forest Service and leter of DGAR
dated 15091998 and 21.03.98 are enclosed herewith for perusal of

That on approach bemg made bv the a;:‘g:mam. the Direclorate General
Aggam Firies igeued an official noHfication daied 150618463 {at Annexure-

K]

[N 7 WO SRS T | S
A B Wil Neaaiing o1

Personnel”. It is stated at para Mo, 20 of the said noiification thal the

ate had taken up a case i ungrade the basic pav of ViA to Fs.
1NN ronGy {0 3 = febm e L TT o A IR PIN- PR IS
SUVU-DUUL S - Al further bhw&u hm“ Ministrv of Home Affairs is inclined ¢

uch proposal.

Thai ciaiet 3 o i3 SNy 3 ey carmiriee i it FA e il
Inai, as staled abvove ine qulics ang esalure of works of e VIA anda oiler

X

sts  {ike Stockman/Compounder/Stock  Asstt./Animal Husbandary

]

Asstt/Diresser ofc. are only minor vetorinary scrvice rendoring profiminary

veterinary aids like vaccinaton, casiration, dressing of wound cic.

Therefore, the nature of aliocation of works to all the veterinarv stafis (or

para veterinarian post} are almost same in view of the Section 30 (L,?) of the

Loni. pater Hinda
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dian Council of Agricuitural Boscoarch (ICA R), it i clearly pomtod out

»-'-.
B‘ ‘

that Field Assisiani in velerinary is alse a Technical posi vide appendix-Ii
of the said Hand Book of ICAR. |

) It mav aiso be relevant to mention here that one similarly situated
wiih the present applicani, Shei § ‘vlatmmdm Singh, VFA of Assam Rifles
filed a writ petition-No. 798 of 1999 with & 0 aver {o include VFA of Assain
Zifles in the category of “OTHER TE ECHNICIANS” in CCS (RP) Rules, 1997
and the same is reproduced hereunder: -

“XXII OTHER TECHNICIANS”

{a) Post requiring matriculation with some experience  as
minimum qualification for direct recruitment Rs, 4000-100-
6600/-." : '

(A Copy of the relevant page containing ! Appendix-1I of the Hand

Boo'.’x of ICAR is enciosed herewith for perusal of Hon'ble Tribunal

as A*raex**e—nf%

i
~,
~l

o

of 1992, the

I

That during the pendency of the aforesaid W.T () No. 79

DGAR, Shiflong again reconsidered the matter of the pay scale of VFA and
notified another office decision vide letter dated 24.04.2001 under the
heading of “Progress on Pay Anomalies Cases” and in that at para No. 7, it
is stated that in 5t CPC the post of VFA and equivalent grade in the
organization has been revised by a single scale of Rs. 4000-6000/-. A case
Has been taken up with MHA to accord approval for implementation of

revised scale to the post of VFA in AR Case is under progress, From this it

o

is crvstal clear that the DGAR also admitted that the other equivalent

post/grade of other organiZation or department have benefited with the

said revision of pay of Rs, 4000-6000/- and that DGAR is also wiling to

Jrask »

§,

intention to wait the decision of a competent court or tribunal as the
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(3.A No. 65 of 2002 was {ied beflors the Hon'ble Ceniral Adny inisiraiiy

p.n

Tribunal, Guwahati Bench and the same was s disposed of on 11.12.2002

g direction: -

“ We have b heard Mr. AM. Singh, learned counsei far the

Applicant and also Mr. A.K, Chon sudhury, learned Addl, C.G.5.C
for the naseﬂnqeniﬂ al lengih, considering the fads and
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i.

the respondents to implement the wndertakiz ing as expeditivusly

as possible, preferably within a per"md of three months from the

date of receipt of this order.

itis also portinent o mention that the direction of the on’ ‘hic (AT

] - _ & ' P e - . - 1. . 4 r S, A )‘T . .:F ‘_‘f Fa . . S * !{«-,.-i H
“0es hwl conline i the applicant of O:A. No. 65 of 2002 ondy, in faci, i

e Y g . N S VT TP
ancimalies laken on 24042051 are also enclosed lerewith for

perusal of Hon'ble Tribunal and marked as ARfeXure-A/I0 and

s Ardd
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28.10.2003 accorded sanction of the competent authority fo grant revised

ot
pay scale of Hs. 4000-6000 in place of Bs, 3200-4900/- to Sri S. Manimacha

Singh, velerinary field assistan! of Assam Rifles in compliance of the

n
L]
ja i
]
)
ol
ot
-
poead
[
DN
o
Dot
~
-t
&
[02]
o
873
(o
C

ron'ble Tribunal judgment and ord

4330/ - has been issued with the approval of Ministrv of Finance letter No.
< I B o T 141t 2 -! D AT T Y T 1

apphcant and Shri & Manimacha Singh are working in the same

5 .

departmient with same designation. same scale of pay and nature and

/

iffegal and unfair and such action of the respondents is in violation of the

{A copv of the letter-dated 28.10.2002 is enclosed herewith for

. Fu

~perusal of Hon'ble Tribunal as Annexure-4/12).

anproached this Hon'ble

Tribunal by filing an original application for grant of hizher revised pav
scale in terms of the central civil services pay rules 1997, the said original

b
N
r

application was registered as (LA, No. 283/

P
fH)
N
b

¥

fa
&
V5]
(]
<
e,
o]
o}
]

1.01.2004 with the divecton © the aoplicant to

submit comprehensive individual representation to the respondents within

same within two months by passing a speaking and reasoned order after
taking into consideration the observation made in the jadgment dared
11322002 passed by the learned Tribunal in O.A No. 83/2G(0, the
applicant accordingly submitted a detailed representation praving interalia
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freeny

tor grant of higher rovised pav in torms of contral civil services rovised pay
, however (he respondents vide their impugned order issued
under letter No. il. 27014/16/99-PF. 1V (1) dated 20.08.2004, whereby claim
of the applicant was rojocted for his gher revised scale of Bs. 4000-6000/-. Tn
the said Impugaed order if has been contended thai in olher central
paramilitary force, veterinary staff who are drawing pay scaie in the

revised seale of Rs. 4000-6000/ - arc combatant staffe while VFA’s of Assam

Rifles are ho_k.mg civiian vposts hence two appointments are not

1

or the purpose of emoiuments.
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be relected at the threshold, in view of the fact that there is no separaie

s
recommendation made by the 5% central pay commission for the combatant
"Mefnmﬂz staff. The other ground taken in para 7 of the impu 1gmed letter
dated 20.08.2004 that Shz;i: Monimacha Singh, civiian VFA has been

granted higher revised scale of Ks. 40i0-6000/ - as per the court’s direction,
considering his qualification o.nl}r In this connection it mayv be stated that
both that applicant and Shri’s. Manimacha Singh had posscs similar
educational qualification ie. ‘bot?n oi them have passed Matriculation/
Secondary Education X,Lus they are having certificate course in veterinary
science/ Veterinary ?zipluma as such there is no difference of recruitment
qualifications between Shri S. Manimacha Singh and the appiicant.
therefore denial of higher revised scale of Rs. 4000-6000/- on the protext
that Shri 5. Muanimacha Singh has been granted higher revised scale
following the direction of the Hon'ble Tribunal is highly arbitrary iflegal

and unfair and such decigion ie digcriminatorv and on that seore aione the

3+

impugned letter 2004 is Hable to be set aside and quashed
{A copy of the order dated 21.01.04 and impugned letter dated

20.08.2004 is enclosed herewith for perusai of Hon'ble
1
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submitted his matriculation certificate. which is also recorded int

ot
[ £

That the contention of the respondents raised in paragraph & and @ of the
impugned leiter daled 20.08.2004 is also not mainiainable in view of the

fact that once a pay scale aliotted to a similarly situated employees

.4..

following a direction of a competent Court, the said allotment of scale is
definitely granied on the basis of meril of the case. Furlher contentios of
the respondents that the applicant is recruited without having

matricujation qualification is not correct, the applicant in torms of his

appointment letter No. 1 14015/25-85/VFA/A-2 {(Med) dated 16.03.1992

H

3

oy

nis

service book at the time of his entrv in service in Acsam Rifies; however,

r N

the applicant was wrongly allotted the scale of Es. 950-1500/ - instead of .

Rs. 975-1540/-when he posses the requisite qualification of mafriculation
plus certificate in veterinary science, and accordingly the appticant
repeaiedly submitted representations before the respondents Union of

mdia for grant him apprgpﬁafe scale of Rs. 975-1540/- vide his

- representation dated 01121992 and 02.05.2005, but those representations

* mnot yet been disposed of by the respondents. In this connection it may be

stated that after the 5% Central Pay Comimission recommendation even
those veterinary field Assistant and other similarly situated emplovees
working in the same rank and status with the scale of Rs. 950-1506/ - has
been placed to the higher revised scale of Rs. 460G0-60G00/- following the
recommendation of the 3 pay commssion and also in terms of revised
pay rules 1997, the same may evident from the Assam Rifles

recommendation letter dated 31.3.1998 written by the DGAK to the Govt

. p
of India, Ministry of

I

lome Affairs, New Dielhi. It is also relevant to
mention here that the Govt of Arunachal Pradesh, which has accepled
and adopted the 5% central pay commission also granted revised higher
cale 4,000-6,000/- to the veterinary field assistant who were working in
the pre-revised scalé of Rs. 3050-4590/-, which is evident from the order
dated 13.05.199% issued under letter No. AHV/E-35/83. Therefore

applicant who is simiiarly situated ar f:ll working in the same po st of VFA

.

’ /mﬁe-él a@l/:\oiﬁ
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3 - PR : v . - : .
Zlce Bhri & Manimacha Singh with the same nature of wo

sesponsibilities cannot be denied the hig gher revised scale of R

HUGO/-. The veterinary diploma or certificate course in veterin v Science
are same and similar in view of the specific provision of Section 20 of the

Indian Velerinary Cmmi:ﬁ Acl, 1984 as indicated in the precedine

patagraph. Therefore discrimination cannot be made on the ground that

5 s T 3 i) - -l -l
apphcant is a holder of cortificate LouTse m velorinary science and Shei §
- R U S Fal ‘ PN ——— ~ P L, 1 -~ ¥ 3.3 e [ S ER S
By *alLme!m mr it a4 VCISrinary }um‘_mi BOGET MWIe 5¢ in view of ing

] 3 T S = (e S
recommendation of the 5% Central Pa v {omimission, i nas been duly

In the cdrcumstances stated above the Hon'ble Tribunal Was

pleased to declare that the applicant is entitled to revised pay of scaie of
Rs. 4000-6000/ - w.e.f. 01.01.1996 with arrcar oo onetary benefits.
{Copv of the representation dated 01.12.1997, 02.05.G3; certified

copy of the service book, Govt of AP order dated 12.05.99 and

appointment Istter dated 16.02.92, 13.07.92 are also enclosed
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tai F passed by
N [ - FATTY e ~ & Fiitisetal Do 3T (AF = ciemiae Zas
e seCretai vanvy Lovit of Arunachal T radesh, wherein it 35

.q

- specificaliv stated that iehowm the recommendation o i;he 5t central

¢

P . - - Tl 3 ~ - -y £y
DAY commisgion ihe exISHNg pay scale of R 3130145011/ of the Veta erinary
Ficld Assistant have been revised to Rs. 4.000-6.000/- and the oxistne

recommendation of the 5% Central Pav Commission therefore even

{ i i
‘ . == =rEe— = R
Rs. 4.000-6.000/-. In the crcumstances stated above the contenlion of the



Eespondenfs that appﬁ;tant docs n‘o’s possasses  qualificaion  of |
mairiculation is (ofally incorrect and respondent rather committed a

mistake piacing the ap mfmt iin a wrong scale of Ks. Y50-1500/- insiead of

Rs, 975- 1544/- at the entry stage as such 5}1 licant is entitled to Bs. 975

o ‘lj

ale of his eniry in service,

fa..l..n

1540/- allzasi {rom the «

434 That it is stated that apvhcant has been granted 1 ACP benefit in the vear -
2604 placing him in the Scale of Rs. 3,200-4,9( ’U[- whereas app}iéam is
legalily entitied to be placed in the scale of Re. 4,000-6, 000/ - at leasi weef
01.01.1996 with all consequential benefit including arrear monetary benefit
in terms of re-:omtendation of the 5% Pav Comunission. Moreover, the
respondentis authority d_ld not assign any good ground for rejecting the
proposal of the DCAR sent to the Govt. of India through letter dated
31.03.1998 recommending the scale of Rs. 4000-6000/- ven for the
empioyees hoiding the scale 01’ Fs. 950-1500/-. Moreover, applicant is -
-liable to be placed in the scale of Rs, 5.000-8 006/- on completion of 12

vears of service instead of Rs. 3,200-4,900/-, in terms of Govt. U M dated

GG (R 1994,
415 That due o arbitrary action of the re spondents Union of India. applicant is
Inct mme financial Joss in each and e every month as such it is a

continuous wrong which gives rise cause of action each and every month

therefore application is well within the period of limitation.

4.16 That your applicant approaching this Hor'ble Tribunal for protection of
T T 3.1
his vaiuabie and legal right in the cr_rcumstancee explained above and the

Hon'ble Court h:u'iher be pleased to pass appropriate order directing the
pwl

respondents to grant scale of pav of Rs. 4000-6000/- o the applicant at

least w.ef 0(1.01.19 with all consequential service benefit including
arrear monetary benefit and further b pleased to pass necessary order for

modification of the order, Whexeby the applicant is granted 1t ACP

benefit in the scale of Rs. 3,2 500/- which ought to have heen in the

o o Rinds



z

o b o= L [49] o g - i ) - et i st
s} - o et = o .
! ] s - P el ol @ - s B b > &
P § 0 g 8@ % o¥ &2 g R I -~
ot W5 . o O~ g @ oA
< Tt BB D08 =28 B o8 s ko
- VR - B A SRS - B~ B - R oo &
73 s o @ h ' & ] ﬂ_ ~ ¢ o w1 P
by =B T - B R - vt W @
r aj - . - L, - e B Mﬂ a i ~
i L] g . e i ¢ &) o [ 4 o ¢ Bt}
- [l p e 3 b, SRy e £ ox v oyl y : !
5 2 I B A B e - - R -
33 i w oo ~ RS , O 0 : AL NS
Yo = TS~ © = .m_n_ wm m,. , e - e o
8 B i e S G i p
B o - m RS T - - B B TR
o v - =T - P - T i e
. i o 2] Y vd [ o . Yoo N "
. o Y &8 o b ¥ - e B b o i ]
g 2 4 04 2 % LK o2 8§ & @ @ 4§ %
i - M b %2 ) o = S " iy - B
j p i = -] & ot pooe} prs b Y i £ =% . =
B G ] RS VI S R S-S S N - T L
[ & o (] L) [Pam R“ W .m”__ e .ﬂ_.._. . i mn.“ N M..;W -
Tk : ey « $ud &a fos ¢ [ L
- s} i o ] 51 4 L e o ot b i
ot ¥ - L — > ~ ?
MW o Ly & Ww. - i PN v “.,w @ Smw w W i RO
L o= <= & g @ - oY e e B8 2w .
8 ‘@ » > . o2 5 T8 oWy & & Bt © [ S
e R ] eret H Wy = .mw. {4 < o« o m.”_. ) . ,mm L @
- ) S " . EoH a0 o fHo L ey TS L
= a) / il et - p] d ™ g 3 o i )
R : B 83 Y ¥ o & o8 B ow H 8 & & . H
Q w o & m N o W9 ez hm CS B 4 v “._m “mw
oo = oo H o2 8 o ow B e B oo
= i a A [T ST <N SR v
L - L] L] L K} . . K S’ £ Y = bt
e ot - e ) - [+ Py e %) L
w " -t i i~ T B R < TS~ R H. I T < W o
@ Yy & F = E @ T . & s
b2 e = 0w Yy m. = e ¢ mm & o i — o3
= > R - T - T = BT - S Rt = N~ B B - S
! o =3 4 & 3 o " t ot < ! S ) 1
- § & ok ® v g 8T & o9 9 S s &
g o o 4 B8 48 g 8 F o o E g o F
28 e N = w2 B S B g oo v"w o oHos
roel - ) .=l ] e - b -
o g w5 5~ 5 E R Y OE Y o, £ L0 B o2
y W 3 P 5 2o, o Bt A 3 - HeooR oo ﬂ.r ™ o
- . . y : I - v o
&2 = w o 7% o - & o _ﬂ.m. ﬂ‘.r <1, 2 mw - - 2 <.m
-7 & -1 ol - sty . ¢ = - ¢ §
iy Mv ~ fui TR .F. b T - T B g 0 M W
. & Gt . I - Y, -~ - Cy = e = =
03 Ty S et B A R = A T B - S
Rt 3 & ; Mom 58 m_ woooE - “m = R T B
. Iy } - o L] v o W N o Ay ra ") ey ~,
v s 7 hss b W A ) >, R A pet! ! s B
S . u T & w =T 2 8 ; og 2 5
o 8 = Bl & 8§ § & 8 R AT T
A - ¢ P -
H ol 8 H w2 & @ F o B - H 8 9
.. 3 ) R ol @ - vou N - « i
g 2 O bR = .,nu q 8 H 9 =% g Foweo o2 w
>89 - ¥ LI 1 P - T e I VN %
| A
v : v
* .hv
i 7]

4

ed the
s oniv

.

214

fal

s5am Rifies

Y

Q

Cation
0 rovig

£

cason and d

qua

*

irectorate

P

the i)

cogent

S

v

A

. But
ducational

e

E

A

i rev:

€l

1.
thout a

=
bo

2 Same wi

e

L

es. 199

umum e

/¢

},

o

e =

oMY

{ice
some

¢ svhich o

iv

f the

on with

an

1

T {Cho
Hucians

b

fric

aft

e AR

¥
ma
ma

s
1

e PP
i



fTory
N

(b) VFA of Assam Rifle is also a technical DO:fi, and the minimun
qualification is matriculation with diploma or certificate f_vide
A /% and Section 30 (b) of the indian Council Act, 1984). Looking
in (s anglé oo, the pay scale of VFA/AR is sought to have

revised to Ks. 4,000-6.000/-.

(¢) That, on the recent decision of DGAR (vide Annexure-A/18) it
is clearly stated and admitted that the pay scale of other

bost/grade with the VFA/AR have aiready been

kel

revised to s, 4,000-6,000/-. Sc, it can be concluded that the

DGAR had a"ﬁ*eady ng'prps-spd their willingmess to revise the

said pay scale of VEA equally with other counterparts.

- -—-

(d) That, the VFA/ AR and its counterparis (or equivalent posts} in
different organization or Directorate or institute are same and .
equal either in the nature of works or in the looking to the
minimem educational qualification. So, the principle of equal
pay for equal works is applicable in the present case as

enumerated in Article 3% {4) of the Constitution of India.

8.3  For that, the grounds raised in the impugned order dated 20.08.2004 while

to the applicant w.e.f
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Manimacha Singh
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aiready been provided to Sri S, Manimacha § Singh vide Govl.

23. 10.2003.

For that. appiicant is a mai*uuidte with certificate in veterin @ry

such Hable to be piaced

apised
=N
(r-

enlilled to the bensfi

order dated 28.10.2003.

azzuming appi

in the cadre of Veterinary Field Ass

recopumendalions of the 5 Cenira

£ay Kules, 1997,

initially in the scale of Rs. &

pus

suience as

75-1540/- and also

- - ‘o - - .o
scale of Ra, 4,000-6,000/- in i erms of the Govl
icant iz working in the scale of Rs. 25001300

istant in fhat event aiso anpiicant is

- o . o
/| 4
He, 40006000/, in terme of the

Rovised

[ R ele)

For that, in view of section 30 of Indian Veterinarv Coundl Act. 1984 the

of the a

EL 04 AR

quaiification

s ad

as such enlilled lo be

"‘(“

terms of order dated 28.10.2003.

- .

yplicant is lexinr to thar of Sri

d in the lubhf‘_

5. Manimacha

Sing

bl —

For that no ground has been a ssigned bv the Govt. for non- ceptance of
proposal/recommendation of DGAR contained in the letter dated 31.03,
1998,

for that in torms of tecommendation of DCAR lotter dated 31.03.1902
apphcant is Hable to be placed in the scale of Rs 4,000-6,000/ - at least w.e.f

vt v 3] o~
VLU1.1%96 ana ther eafier b e i
8,000 on account of % financial

’Zl?q:fmiﬁ a@l/:vﬂ-ﬁ
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For that a7;,2iafant being simdlarly situated emplovee caneot he

3

discriminaied in the malier of pay scale.

b4
o

1y

‘or that due to arbilrar £V denial of pay scale applicant is incurring ngc
s‘r

financial loss each and every month as such cause of action arises in each

wonth in view of denial of the ruie.

For that the contention raised in the impugned letter dated 20.08.2004 is

contrary to the recommendation of 5% Centyal Pay Commission as such

. . . 1 .
the same is not susiainable in the e¥e 01 1aW.

For that the grounds raised in the iImpugned letter dated 20.05.2004 cannot

; Ile dv vipny 6f fhe S hpe 8 efit of higher Pav scaie has
be maintainabie in view of the fact that the benefit of OIEGEY Dav s{ae ndas
= A

4

Thal the applicant declares thal he has exhausied all the remedies

available to and there is no other alternative remedy than to file this

[l SR - e Alawas Hla mAaTrar A s sls T
T}.LG ﬁi.:;rhia.l‘it furthe \iﬁ‘&lﬁ:ﬁb .Lat B4V s ‘:!_L!.d e =_1’:’E'7’i. fi_lmg Df 3 A Neo 282

R S TN TR 5 ' ad IR BU. e
of 2005 before this Hon'ble Tribunal, he had not previcuslhy filed anv

application, writ petition or suit before any Court or any oth

.L_ - - - - . -

inder the facts and circumstances stated above, the applicant humbiy
T 3.1 - PR SR | ? - »
Bravs thal Your Lordsh if.s e plaa: ed o admil this 's'ipi‘hx.cuwn. call for the

fecords of the case and issue notice to the respondents 6 siiow vause as
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why the rolicf (s) sought for in this application shall not be granted and on
perusal of (ke records and afier hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s}:

That the Hon'ble Tribunal be pieased to set aside and quash the impugned
order issued under letter No. 11.27014/16/99- PF. 1V (h) dated 20.08.2004

(Annexure- A/14),

r -, 3 . 3
That the Hon'ble Tribunal further be pleased to direct the respondents to
,

grant the revised scale of Re, 4,600-6,600/- to the applicant w.e.f 01.01.1996

i terms of Centrai Revised Fay Rules, 1997 with ali consequential

Any other relief (s) to which the applicant is entifled as the Hon'ble

Tribunal may deem fit and proper.

interim order vraved for:

-

Luring pendency of the application, the applicant prays for the foliowing
interim reliaf: -

That the Hon'ble Tribunai be piéaSeci direct the respondents that the
pendency of this application shall not be a bar for the respondents for
vonsidering the case of the éppliéanl for providing relief as preved for. |
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| A-36 . COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT . /
- . THE FIRST SCHEDULE
I (See Rules 3 & 4) S
. " : R
; CPART - A A
Revised scales for posts carrying present scales in Group ‘A’ ‘B*, 'C* & *
except posts for which different revised scales are notified sepuraiely. :
SL."" ' POST/- PRESENT SCALE REVISED SCALE )
f L. 2. 3. a.
; 1. S:1 " 750-12-870-14-940 2550-55-2660-60-3200
! 2. S-2 775-12-871-14-1025 ' 2610-60-3150-65-3540 "
i 3, $-3 B00-15-1010-20-1150 2650-65-3300-70-4000)
I 4, S4 825-15-900-20-1200 2750-70-3800-75-4400 -
5. S5 950-20-1150-25-1400 3 3050-75-3950-80-4590 " vn.:
g 950-20-1150-25-1500 7 R ,
| " 1150-25-1500 R s
i 6. S 975-25-1150-30-1540  3200-35-4900 - '
| 975.25-1150-30.1000?-//7 T - : 3
; 1. S-7 1200-30-1440-30-1800 4000-100-6000 Lo . S
: 1200-30-1560-40-2040 , L o i
p : 1320-30-1560-40-2040 e :
i 8. S-8 1350-30-1440-40-1800-50-2200 4500-125-7000
] 1400-40-1800-50-2300
il 9. -~ 89 1400-40-1600-50-2300-60-2600 5000-150-8000
~1600-50-2300-60-2660 ‘
10. 5-10 1640-60-2600-75-2900 ©5500-175-9000
i 1. S-11 2000-60-2120 . 6500-200-6900
12; - - °S-12 2000:60-2300-75-3200 6560-200-10500
2000-60-2300-75-3200-3500
13. S-14 231515-3200000- 3500 T450-225-11500
: 2375-75-3200-100-3500-125-3750
\ 14, S-14° + 2500-1000 (proposed new ' 7500-250-12000
" _pre-revised scale)
| 15. v S-15 2200-75-2800-100-4000 8000-275-13500
i . 2300-100-2800
i i6. 5-16 2630/- FIXED : 9000/ FIXED RN
' 17. .+ 817 2630-75-2780 9000-275-9550 Lo .
vl 18. 5-18 3150-100-3350 10325-325-10975 o : :
Bk 19. . S-19 3000-125-3625 | 10000-325-15200-
L S . 3000-100-3500-125-4500 ‘
il : 3000-100-3500-125-5000 Lo
HE 20. . §-20 3200-100-3700-125-4700 10650-325.15850 " 1T ¢
A i . e
I R R o
o ‘ . .
r ‘ , .
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PR e
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27. 1f tho namo of any .person cnrolied on a State velerinary 4 o onniee -
register is removed therefrom in pursuance of any power. conferrod = from the

under this Act, the Council shall direct the removal of tho name Vilndianovetes = -,

-of such person from the Indiaa velerinary practitioners register, ',-”'a"'i:!“ﬁ'c-‘{‘:“.‘?'. s
o [ TR "I: s J N l“'.)ﬂ .': . .
. .|. ' !.,. ¢ l- . _. ‘ (C“lﬁl ¥
i " 28. Every person registered in the Indinn voterinary practitiooers “ePerson’ s

repister shall notify  any transfer of tho  plice of his residenco or ;-an‘gillc_d on . S
(I'practice: to the 'Council and "the Stite Veterinury Council within uincly'1.;‘_-‘;::;;‘;-‘5_5‘;‘;;':;.'
i days- of »such transfer, failing which “his right to participate in tho “Aionerst " "

-1 clection “of members: ofthe. CGouncit oF a Sie Velerinary Council siresi‘ter’ to
oshall be liabletito *be forfeited by wder of the Central Governinent pinoniy-ciange

' !

; cither permugently or for such pe. sd as ay be speciied  therein, ;,-f'éfjfi{’,[f:f&qo‘n
? | ) ' ' @f practice..

X PR
@ CHAPTER LV ‘ '
'+ . PRIVILEQLS OF REGISTERED VBTERINARY

Cimei PRACTITIONERS

29. Subjoct*to the conditions and restrictions laid down in this  privileges
Act, every person whose nianie i for (he tinte bLeing borne on the of persons
. Indiap veterinary .practitioners register shall be cntitled according to v_whol-mo
“his qualificatiops,.to practise as u velerinary praclitioner and  to - fgamfd"“
recover. in due courso .ol law in respect of such practice any cxponses, “veterinary
« charges in’ respect of modicaments and other applisnces or uny [ees --practitioners
to which .he may_be entitled. : | segisters

" 30. No, person, other thun a registered velerinary praclitioner, Right of
shall— . o persons who
) . . L “are enrolled
(a) hold. oflice uas veleriniary physicien or surgeon or any  on the Indiam

other like oflico (b)frx\:hgnc\c1;‘_nun.\o__c_:|l|3:d) in Govermment o any veterionry

. institution maintained by a local or other authority ; :’:I""":&:;“’"““
(0 _practise velgrinury medicing in dny stile:
Provided that the State Government may, by arder, permit
a person holding diploma or certilicuie ol veleriinary supervisor,
' stockman or stock assistant (by- whatever name called) issucd\:
¢+ by the Directorate ~of Animal Husbandry (by whalever natne

called) of any State or any veterinary_institution in_Indin, to
render , under  the supervision and  direction ol a registored
. render , yne 3red

.n:]- veterinary  praclilioteT, TMiNOr Ve leT{mIryservices:—

¢ .
1 ___"-_.-—.__———_"f . o )

sVt o Explanaliom—"NIior velerinary services’ meins the rendering - 7 ‘
of preliminary veterinary aid, like, _yaccination,  castration, and 7
Ldgessing_Qf “wounds, and such other=types of picliminary uid ©

TR R i e e
or- the treatmgent ol such™ dijfmcnis s the 7"Sure™"Government ”
- may, by.notification in the Ollicial Gazetie, specifly in the behalfy o
L (by be entitled 1o sivnr or authenticate o veterinary health

D{.-\ certilicate or any  other certilicato required by any  law o be
v ‘sjvned or authenticyted by aduly quatilied veterinary praclitioner,

‘ (J) be entitledd 1o pive evidence ot nny dogquest or inonny
- . A court: of law as un eapert under scection a5 of the Indiaa
of 1872 / Evidenco Act, 1872, on any maller relnting te veterimury mediciue.

~ e
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A-14 . COMPILATION OF FIFITTCENTRAL PAY COMMISSION REPORT

. e ————

() ) )

27, Ayurvedic Physician.
, +100-3500 :

(S} (37
-7, Range Officer/FFovest TAOO-40- TROO 1213502 1) S5X)-175-90¢x) TR
Ranyer - ’{ -,
8. Asstt Conservator of  2200-H0-2300 EB-75-3200 G500:200: 10500 |().3.|\;_,»-°v“’c‘-‘; ‘
Forests - - Jud-3 50 T500-250- 12000 T
Fire Stafr * . e
9.  Fireman 750-12-870-L8-14-940 2610-60-3150-65- 104.11.
; " 3540 :
+ Andaman snd Nicobar Islands :
Directorate of Fisheries ;
12; Fisherics Development  2000-60-2300-E8-75-3200  6500-200-10500 14,20 -
Officer/Assu, Dir, 7500-250- 12000 i
13. Surveyors 1200-30-1560-1213-40-2040 400X 100-6000 104,21
*4500-125-7000 o
' 5000-150-8000 e
14, Plant Opcrulor-cum-  950-20-1150-EB-25-1400 4000-100-6000  104.22
Mechanic o
Publle Works Department . ‘ e
15. Asstt Town Planncr 20XK)-60-2300-1:8-75-3200 6GSO0- 200k TOSIX) l()-l.::.lf;
100-3500 7500-250- 12000 st
16, Assistant Shed Master  1200-30-1560-E13-40-2040 4500-125-7000 104.24
" 17.© Shed Master 1400-40-1800-£8-50-2300 SOO0-150-8X0 104,24
18, Overseer 950-20-1150-EB-25-1400 3050-75-3950-80- 10425
' 4590
4000-100-6000
Health Department _

19. Pharmacists 1200-30-1560-EB-40-2040 4500-125-7000 © 104.28
S5000-150-8000
5500-175-9(XX)

20. Lineman-cum-Meter 950-20-1150-LB-25-1500 4000- 100-600 104.29

Reader - c L L
./ Forest Departiment AN
X, TVelerinary Compounder  8(X)-15- !()lO-iiU-2U~1 150 AO00- HX)- G 104.30
22. Scnior Veterinary 950-20-1150-LB-25-1400 4500-125-700 104.30
" Compounder -
Dadra and Nagar Havell @
Health Department - .
23. 1. Bio-Chemist 1640-60-2600-LB-75-2900 6500-200-10500  104.32
-+ Public Works Department

24. Dmughtsman Grade 4 1400-40-1800-E13-50-2300 5000-150-8000 104.33

25. Draughtsrnan Grade 11 1200-30-1560-E183-40-2040 A5(X)-12.5-7UX) 10433

26, - Dmughisman Grade (H 950-20-1150-E13-25-1500 4000~ 100-6000 10433

Lakshadwecep ¢
Dlirectorate of Health
2000-60-2300-LB-75-3200-  8000-275-13500  104.36
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Mew Delhi-01

IMPLEMENTATLON OF UPGRADED PAY 3CALE FROM 01-1-96
TOR THE POSTS OF VETERINARY FIELD ASSTSTANTS TN
TITE  ASSAH RITLES

Sir,

1. 1 am directed to invitae Ministry's attention to tiw
approyud Py scale appearing at gerial No. XXIV (¢} in Part

‘D' of First schedule of COS(RPY Rule 1991, whereln the N

revisced scale of coertain comndn category of Veterlnavy
seaff have bosn approved by tho Govt ab wrjor =

Name of Post Egg—rnvised Scale '_ﬁéﬁised Seale
srockman/ . 950-20-1150-25="
Compounder/ 1500/~ p R
Stock Aasstt/ ’ ”, ,f,” R
minmal TO ’ ]MﬁHOOO+1OOvGOOO/—pm
Husbandry R3ILLS L 1900-30-1560~ 1
€ase 40-2040/~ pm i
24 It iy submitted that there are 31 sasnctloned posts ol

Veterinary Field assistants in this Force who have been

allowed standard revised Scale with affect from 01~-1~96 .

replacing the pre~revised gcale as par part ‘A' of First
schedule of cCs(rp) Rule 1997 ay under 31—

Nama of Post Pre-revised Qualification Roviged

TEATs of Tay Tequired as SChie
Jor recrult-
mont Rula
Veterinary (a) 975-25- Matric or T U, 3200-85~
. Field 1150-EB~30 equivalont 49500/~
L assistant 1540/ ~pa with Diploma s
S r0) Gy voere A1V
(VE /‘M"@?, ‘i‘n /(.~L‘(:r1n¢r§
soelenco
() 9H0-20- Non—natric o lcs.'.%()'.i(_)—-'l‘.}--
1150-EB8~25 e¢gquivalent 3950-60~
1500/ —pn with certifi- 4590 /~pm

cate In
Veterinary
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Tele No. @ 705095 Mphenidashelaye Assom Rifles
Dircctoreate Genercl Agsom Riflao

chillong - 793011

1.14015/C-Duty/VF pA/Med-d (yé pug 99 \
List ' A ~
List 'p

List 'C!

List '

GHARTER OF DUTIES OF VETERINARY.
ASSTSTANT ; ASSAM RIFLES

1. Guidc lines on charter of duties of Vaterinnry Fiuld
Assistant ‘Assam Rifles is fwd hurnwith 28 par, £PPR. :tt fnr your infloun
neceBSery action plesso.

2. Pleése ack, /)

¢

/.9'
( R $Rethee )

ol
A . Deputy Tirector (Modlrﬁl)
fncl : 01 (One) sheet. for Dircctor Generesl Asarm Rifles
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CHARTER OF putTICsS
ASSISTANT

OF VIETCRINARY FICLY -
L ASHAM RITLES

E o edae
£

Charter of Putice of Veterinery Ficld Acnirtent [l UL

(a) Requlrnr medicnl dinspection Lo b cenducted, to
cnsure fitrcss of snimals, by the Vietorineary 111000

rssistont and proper recorre
mointrined, oo

of guch dinapoctiona b

Bugular medicel exemination anc
animnls held  at Battalion.

treatment o€ efich

(c) Reaulsr medical exomination of fpamnle:
in Deiry 7~rm,Foultry. farm sne
Boattrlion,

Figgery fer

rimelitransport when they errry lesd from
nnoathors - : : ‘ '

. -
P

(u)sz§56inntion of MiH (Hhht;ﬁf Henf) end foe
of dresscd meat issuer! to the troops.

0 1 foen

(1) Vcturinory'Field Assistant cnsurces thet cogns '
supplicd by centrector ere fresh, of geod rvercg: size
end weight of 12 cags io not ha less thon 500 ars,
Intividusrl egq weighing lesc thon 40 gee is noat be
ncceptorl. N

Veterinary Field pesistant ~loo ensuree bthot Poultyy.

live dis heolthy nnd weil nourished. -

Uﬁ'
. \0//
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4.

V.
19;
20.

21.

23.
24.

25,

.- 26.

28.
29.

BT R et

Appendix 11

Classification of Technical Posts into Various Groups

GROUP [--FIELD/FARM TECHNICIANS

. Farm Superintendent

Supcrintendent (Duairy)

. Dairy Faurm Superintenden

. Farw Manager

. Dairy Manager

. Dairy Catte Manager
-Assistant Farm Superinicnden

Assistant Supcrmtcndcnt
.U:u:"‘:

Juiaen Taist Nt ngetr

Junior Gardzn Supenintendent
. Junior Munagér

Junior Supeiantendent

Asstt. Furm Managemeat Uhieer

Assistant Magaosr

Field Officer. .« . :...
Field Supcrvxsor AR /
Assistant Ficld Assnsunl
Ficld AssistantZ ~ ©
Jugior Field. Assmam

Junior Ficld Assistant-cum-
Curer

Curer

. Fieldman ~~* -

Scnior Farm Assistant
Senior Assistant (Farm)
Farm Assistant )
Junior Assistant (Farm)

. Herbarium Keeper

Herbarium Assistant
Nursery Assistant
~ -

sy

3

RIVA

41U,
i
12.
44,
44,
45,
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.

BSOS SRR R N et e

Scior Catlle Supervisur

- Animul House Keeper

. Horticultural Supervisor
. Forester

Senior Stockman 7
Stockman # ‘
.ﬁ.-»..nar, Or'".cr

N LR
N R 3

Veletnni (.Unu-nth-u‘. l

Faishung mMuice

Scinut l\.uunutu SaN :“:'s

Technical Ascivtang -
JURIOT Techineis masialang

Rice Production Training Asstt.
Agricultural Assistant -~ . .

Baianical Assistant |
Cxicnsion Assistant

.Entomological Assistant

Horticultural Assistant
Livestock Assistant . |
Metcorotogical Assistant
Physiological Assistant
Plant Protection Assistant
Sced Exchange Assistant
Asstt. (Seed Production)
Scnfor Soil Assistant
Stock Assistant © = -
Senior slock nssistant
Ficld Plantation & Store Asstt
Junion Survey Assistan{
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CENTRAL ADMTUWISTRATIVE TRTHBUNAL, GUWAHNTT PBENCH .

Original Application No. 65 of 2002.

Date of Order @ this the 11th Day of Docember, 2002,

The Hon'ble Mr Justice D.N.Chowdhury. Vice-Chalrman.

The Hon'ble Mr K.K.Sharma, ndministrative Member.

Shri Soraisam Manimacha Singh,

" Veterinary Field Assistant of

Assam Rifles now posted at

“"A.R.Thoubal, a resident of Chingamakha Maisnam

Leikai, Imphal West District, Manipur ...Applicant

[ RIS 3

By Advocate Sri C.M.DIngn

- Versus -

1. Union of India,
through the Secretary to the _ »
Government of India, - I !
Ministry of Home Affairs,
Jew Delhi.

‘through. its Secretary.
Govt. of India, New Delhi.

The Director General,
Directorate of Assam Rifles,

Shillong-793001.

The Deputy Inspectof General,
MP Range, Assam Rifles, p
Imphal. '

T o

5. "'he Commandant,

7th Assam Rifles,
...Respondents

“Tuoubal.

By Sri_A.K.Choudhury, Addl.C.G.S.C.
O R D ER

CHHOWDHURY J.{(V.C)

The issue relates to wupgradation of pay scaie of

Veterinary FPie 1S5t 5 i i
iary  Field Assistant scrving in Assam Rifles to

¥.4000-6000/- i Yari i v
: 1000-6000/- in parity with thosc other counter parts

P



-

——

2. Mr ALM.Singh, iearned counsel appearing for the
applicaﬁt stated  that the applicant was agltating  the
matter in different forums and failing to get any remedy he
moved the‘<iﬁbﬁal'#ﬁéﬁéﬁ_fafm Gauhati High Court in %rit
Petition(Civil) WNo. 798 of 1999. Finally §$y order dated

31.12.2002 the Writ Petition was disposed of directiny the

'

applicant fo move the appropriate forum to seek his remedy .

Héﬁce this application before the Tribunal for redressal of

his grievances. .Mr Singh also pointed out to\ the reply
. Y

gubmitted by the respondents in which it was indicated that

the authority'took a decision advlsing the Assam Rifles to

process the proposal of cadre restructuring of the post of

Veterinary Field Assistants in the manner indicated hy the

Ministry of Home Affairs in it$v c6¢muhu¢ation dated

17.12.99. The relevant text of.the"saidfédmmdnication'is

(i) DD(Pers) BSF. has intimated that a
proposal for cadre restructuring of
Veterinary staff is being processed by
them. ITBP is also processing the
proposal -on the same lines. Assam
Rifles was advised hy Dir.(Pers), MHA,
to process the proposél for cadre
restructu-ing of the post of VFA,

(1LL) ) malntaln uniformlbcy 1n
educational qualification and pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process the proposal in consultation
with the BSF and ITBP, so that a
similar proposal on uniform lines is
formulataed.

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while in
Assam Rifles VFAs are civilians, to
maintain the wuniformity in the rank
structure, Assam Rifles were advised to
propose the combatisation of these
posts as well.
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(iv) tince the matter [ already
A subjudice, any decision for upyradation
of pay scales in Assam Rifles can  be
taken “fter finalisation of the Court

case
Mr- A.M.Singh; - learned—counsel™ for the— applicant has also
drawn our attention to tac communication scnt by the

Ministry of Home Affairs dated 31.3.1998 indicating its mind

- implementation q;) upgradation of the pay scale of
PN . @

inary Field Assistants in the Assam Rifles. The said

communication clearly indicated the decisjion of the

& ggzthority for revising the pay scale.
3. - We have heard Mr A.M.Singh, learned counsel for the

applicant and also Mr A.K.Choudhury,.learned‘Addl.C.G.S.C.

for the respondents at length.

Considi and

;gf@he facts

circumstances we are of the opinion'thaf:théfhétter requires

no further adjudication from our end. The Government -has

e e e A

. taken a decision in principle and in view of the pendency’ of

-—

L o avemmen - B S S

| — .
the Court proceedlng the authorlty did not take any sLep for

implementation of the mattar.

In view of the clear statoment

made by the respondents we dispose of thig applicqtlon with

a direction on the respondents Lo implement the undertaking

"ds expeditiously within

S

as possibhle, preferably a peviod of

e e O P e s -

three months from the date of receipt of this order.
N ————

e - \

g p————
u '/?The appllcatlon thus stands disposed of. There shall,
p 4
oW a@“ .
b be no order as to costs.

1J§} §ﬂ\“¢
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-~ Tele No. 705075

Mahanideshalaya Assam Rifles
Directorate General Assamn Rifles
Shillong, ~ 793 001

A/Pers-Pay & Allce/ 2001 24 Apr 2001

List: A
B
C
F

PROGRESS ON PAY ANOMALIES CASES

1. Ref pt 26 (q) of min of AR Cdr Conf Mar 2001 fwd vide this Dte letter No.
11011/11/2001.G(SD)/1214 dt 11 Apr 2001

2. Progress on pay anomalies proposal are given in the succeeding paragraphs for info.

3. Rank and Pay Combatant Clk. To bring parity in ranks and pay with other CPOs, a

" case was taken up with MHA during 1997. After protracted correspondence and several

mtgs held at MHA it has now been decided that entry grade of Stenos and combatant clks
would be ASI (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and
Rs. 3200-4900/- in all CPMFs. This entry grade will be applicable to the new entrants only
and the existing staff in the Steno and ministerial cadre will continue to wk in the same level
where they are at present. This Dte has further taken up a case with MHA that unless. the

existing cadre in redesignated one step up, the new policy cannot be irvnplén'ier"lted.in AR
MHAs decision on the matter is still awaited. S '

4 - Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder.of AR
with the same intake QR for rect/remusteration are given the rk of Hav whereas their
counterparts in other CPOs are given ASL. The MHA had asked to submit proposal
indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech
cat also along with fin implication. The proposal along with fin implication has been
submitted to MHA and the case is lying with MOF for approval. . -

5. Anomaly in Pay of Tdn. There are nine cats of tdn of AR such as Cook, Carp, WM
etc are being given less pay than their counterparts in other CPOs. Case was taken up that
MHA has decided the following pay scale for all CPOs.

(a) Rfn cook, washerman Barber, Rs. 2610-3540/-

Carpenter, EBR, Tailor & Painter.
(b) Rfn WC & Safai Rs. 2550-3200/-

The fin implication along with réstructuring proposal is being fwd to MHA for
approval . it has also been decided by the MHA that the provision for remusteration in Rin
(GD) from above cats will be made in RRs.

“NNEXURE- A

:

G

1

Q



0. Revision of Pay scales of Hlony Rk of Nb Sub. After declaration ol Sthe CPC
report; Army has enhanced Rs. 160/- ol addl clement of pension to NCOs granted hoiy  rk
of Nb Sub on retirement from Rs. 30/~ wel 01-01-96. On the similar fine a case has been
taken up with MHA for enhancement of ex- AR Hony NCOs. The case is lym«- with MOF
[or consideration. .

N

.,J' :

\j}f Implementation of Upgraded Pay Scale from 01-01-96 for the Post of VFAs. In
5" CPC the post of VFA and equivalent grade in other org has been revised by a single scale
of Rs. 4000-6000/- . a casc has been taken up with MIHA 1o accord approval.for
nmplmmnt mon of mvnsud scale 1 lo tlm post of VEA i m /\R ( 'as¢ 1S undcl prog.

-

8,\ . Anomaly. in Pay Scaie of Civ Domn, Dtmn in AR drawing scale of pay as per part A
oi" I’\1 Schedule of CCS (RP) Rules 1997, In $™ CPC dtmns of other orgs has been gtd Part B
of 17 Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- Case has been taken up with

MHA for applicability of part B Scale to AR dtmns wef 01-01-96. The case is under
consideration with MOF.

9. Admitting Revised Scale to Teaching Staff as per Part B of 1" Schcdulc of (‘(’S

(RP) Rules 1997. A proposal has been taken with MHA for admitting the Part B Scale of 5"
CPC to teac hers,zof AR. Case is under consideration with MHA.

( Satendra Kumar)
Col
DD(A)
For DG Assam Rifles
Copy to :-
List *D’

List °F’

Nahk




From : No 019 VA,

' H P Dinda

15 AssantRafles,

CiO 99 'APO

To. : Mahanideshalaya Assam Rufles
Directoraté General Assam Rifles
(A Branch)

Shillong - 793011

(Through Proper Channcl)

Subject : ©  ENHANCEMENT OF PAY SCALE O VICA

' Sir,.

-+ With  due, gespect I have the. honour lo submir the following facts Jor your Kind
consideration and favourable orders pleasc.

A T

-"‘Kir}"d,ly refen 111é.chcl'osc(1 a copy of my application dated 27 Sep 2002 and vour reply
‘. . PRI c .
there \io wvide DGAR/lcl‘lelr No 1L 14015/5thCLrC. 98, A-1142 dated 07 Nov 2002,
e s ] _ . _
|"\As= It mlcarnt “that the Hon’ble Court (CAT) has disposed off the case in favour of the
Assam Riflcs VFA"s', ] requast your honour 1o issuc nccessary orders for thie:cahancernwnt of "my

pay at the carhcst”lsﬁ;ﬂlbc obliged.

Thanking You

Yours faithfully,
. Jﬁ
Dated : 22 Apr 2003 o (1 P Dinda)
’ - VA
Copy to - !
1. Direclorate General Assam Rilles I
Lepal Branch |
Shillong - 793011 i
1. Headquarters l.\\
Inspector General Assam fafles (M) ‘,f" Sior vour o and pesesasashion
CO 99 APO \ LRI
3. Heudyuarters i
Manipur Range Assam Rities /*
C/IO 99 APO -
N aesOffice Gopyeod 0 i
T TITRC PR TR SVE AR )
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Jf‘ CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
) Original Applications No. 282 and 283 of 2003,

e

Date of Order ; This the 21st Day of January, 2004..
\ | The Hon'ble Sr{ Bharat Bhusan, Judicial Member.

The Hon'ble Sri K.V.prahladan,Administrative Membor.

Shri Athokpam Tomba Singh, (0.A.282/03)
Veterinary Field Assistant,

Tth Assam Rifles,

resident of Thoubal Athokpam,

P.O, & PL.S. ThOUbalo ‘

Dist. Thoubal, Manipur.

" shri Haripada Dinda, (0.A.283/03)
Veterinary Field Assistant,
Assam Rif)es,
resident of Village Benia, -
Dist. Mandinapore, o

PoOoDﬂbra Bazar. West 'Bellgal. . e« o Applicants.
o !

BY Advecate Sri a.M.Singh.

i . - = Versus -

l. Unidn of India through the secretary
to the Government of India, Ministry of
Home Affairs, New Delhi.

2. Secretary to the Government of India,
Ministry of Finance, New Delhi.

3. The Director General,

v Directorate of Assam Rifles,
Shillong-793007.

4. The Commandant,

7th and 15th Assam Rifles. « « « Respondents.

TR Sl AJDeb Roy, Sr.c.o.s,c. in beth the cases.

';VGA'WS) s

72 D T N\
2 AN
/‘r, (!_b"1 ‘._.?"B‘\\,}‘\\

QRDER (RAL )

—

1ARAT BHUSAN,MEMBER(J)

The present two Original Applications involving identical

-- ;1ﬁ8 stigha Oof law and facts are being disposed of by this

g

Ron order.,

2. Heard Srj A.M.8ingh, learned Counsel for the applicants

and Mr A.peb Roy, learned Sr.C.G.3.C for the respondents .

3. The issue relates to upgradation of pay scales of

Veterinary rield AssiBstants serving in Assam Rifles to &s.

4000-6000/~ in parity with those of other counter_parta.

T)\‘_ﬂf////,
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.s The Reliefs claimed is as under i-

$1) Respondents be directed to upgrade the pay
scale of VFA (Assam Rifles) to Rs.4500-7000/-
b A

in parity with Compounder (BSF) or at least to

R8.4000-6000/~ in parity with those of other

paraveterinérians wee,f., 01.01.1996;

(ii)to direct the Respondent to consider for
changing the nomenc%ature of the pregent Petition-
er's post of VFs either to Veterinary Assistant

or Assistant Veteninarian or Animal Husbandry

Asstt, or Compounder,.

>4. -\; Sri A.M. Singh, learned counsel for the applicént
states that exactly similar matter had earlier been decided
by the Guwahati Bench of the Tribunal in O.A. 65/2002 (Copy
of the order placed at Annexure A/10), wherein the directions

were given as under -

"We have heard Mr A.M. Singh, learned
counsel for the applicant and also Mr.
A.K. Choudhury, learned Addl. C.G.S.C.
for the respondents at length. Consid-
ering the facts and circumstances we
are of the opinion that the matter
requires no further adjudication from
our end. The Government has taken a

: , bendcncy of the Court proceeding the

" : authority did not take any step for

' implementation of the matter. In view

i : of the clear statement made by the

. : respondents we dispose of this applica-

_ " tion with a direction to the respond-
ents to implement the undertaking as
expeditiously as possible, preferably

. within a period of thre@ months from the

date of receipt of this order."

S

5. The learned counsel for the épplicants urges that .
though they have alréady submitted represgqatiqns:to the
respondents seeking reliefhgn'the aforesaid lines yet they

have not yet been informed the outcome of the same. But the

learned counsel for the respondents contiended that the cppies

of such representations placed on file are quite sketchipy

(///’\>/M’/”/(- |
" . Contd...3
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in nature and as such they be directed to furnish fresh

! comprehensive representations. This being so, the applicants

din both the cases are directed to submit cﬁmprehensive

individual rapresentations to thw reébondedté wighin a period
. . i . .

of 15 days from today and thereafter the respondents ghall

dispose them of withih two months by passing a speaking

and reasoned order after taking into‘consideration the

‘observations made in the judgment dated 11.12.2002_pa§§ed

by the Tribunal in 0.A. 65/2002. °

‘The applications are accordingly disposed of. No
order as to costs. A copy of the Judgment be placed in

case file of O.A., No. 283/2003.

SO/MEMBER (A)

S4/MEMBER (J)

. Stcfin'!-()_f[!'('('r (J) .
G(PAJLGUHWHJHIMNCH.
. Guwaloti-; 8003 .

v
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: “ No.11.27014/16/99-PE.IV (h) oo %
. Government of India/Bhar:t Sarkar
%F; ~/ Ministry of Home ﬁif)fx‘s/Grih Mantralaya, {, Vt

Ie

P ) RSN :.J’,h"
Delhi, the Q'%‘Aggust, 2004.

o RO 13
X L8
ORD .
. ¥
’ . :Eﬂ'

Whereas in the DGAR Veterinary I"iel‘d;Asslis,lants (VFAs) .are: presently
recruited in the pay scales of Rs.3050-4750/- and Rs.3200-4900/-. Their educational
qualifications are .certificate in velerinary science without matriculation

diploma in Veterinary Science with matriculation respectively. re

A
2. W.lgcreas Shri Haripada Dinda was appointed as VFA vide - Directorate
‘ General of Assam Rifles appointment letter No.14015/25-85/ VFA /2-Med dated
16.3.1992 in the pay scale of Rs.90-20-1150-EB-25-1500/- per month.and other
allowance admissible under the rules. L : S eacd
: 4 T U N U
: 3. Whereas Shri Haripada Dinda filed an original application NE‘;;ZB%/ 03 in the
;jjf‘ - Ion'ble Central Administrative Tribunal, Guwahati for grant of higher pay scale of
' Rs.4000-6000. The Hon'ble Central Administrative Tribunal, delivered its'judgment '
in the matter. The operative portion of the said judgment is as under -+ th
"We have heard Mr. A,M Singh, learned counsel for the applicant and also
Mr. A.K. Choudhury, learned Addl. C.G.S.C. for the respondents;at length.
Considering the facts and circumstances we are of the opinionjthat the
matter requires no further adjudication from our end. The Goyernment has
taken a decision in principle and in view of the pendency ofE(I}e Court
N proceeding the authority did not take any step for implementation of the
’ matter. In view of the clear statement made by the respondents weé dispose
of this application with a direction to the respondents to implement the
undertaking as expeditiously as possible, preferably within a period of three
months from the date of receipt of this order. ’ S

W

The learned counsel for the applicants urges that though they have already
submilted respondents to the respondents sceking relicf on the aforesaid
lines yet they have not yet been informed the outcome of the same. But the
learned counsel for the respondents contended that the copies of such
_representations place on file are quite sketchy in nature and as such they be
directed to furnish fresh comprehensive representations. This being so, the
applicants in both the cases are directed to submit comprehensive individual
representations to the respondents within a period of 15 days from today

i ~ and thercafter the respondents shall dispose them of within two months by

# passing a.speaking and reasoned order after taking into consideration the

v observations made in the judgment dated 11.12.2002 passed by the Tribunal
in O.A 65/2002.”




grounds :-

) ) 4. Whereas Shri 6 Mani Macha Singlh-had also filed an A.O on the following
% -

(1)

(i)

—S1-

&

“Initially the pay scale of the said group of post (i.e. Veterinary
Staffs/or Para Velerinarians Posls) were placed at the pay range {rom
s.950-1500/ - to 1200-2040/-.. But now -as per 5" pay comumnission
report, the Central Government revised the pay scale of the said
Vetetinary Staffs/or para velerinarians post equally to the pay scale of
Rs.A000 . —  100-6000/:by naming the posts such  as
stockman/Compounder/Stock Asstt./ Animal Husbandry
Asstt./Dresser cte.  All the concerned Department under Central
Service have implemented the said revision of pay, but in case of the
post of VFA of Assam Rifles, the Directorate General Assam Rifles
failed to implement such revision of pay by taking the chance of
nonmentioning the nomenclature of VEA in the column of Veterinary
Staffs of the Central Civil Service (revised pay) Rule, 1997, n Instead
of implementing the pay scale given in the “First Schedue of Part “B”
of the Civil Science (RP) Rules 1997 i.e 4000-100-6000 by taking
analogy of the post of velerinary slaffs as described in sec 30 of the
indian Veterinary Council Act 1984, where it is clearly stated that
what ever name may be called, but the DGAR implemcnled'the CCS
(RP) Rules 1997 in schedule “A” i.e Rs.3200-4900. ao

It will be not be out of the place to mention here that the post of
Veterinary Compounder attach to Central Forest Service was initially
fixed at the pay scale of Rs..800-1150/- less the pay scale of VFA,
Assam Rifles. But with with new pay revision, the pay scale of the
said Vety Compounder of Forest Service revised to Rs.4000-6000/-.

The petitioner be to submit that the compounder of BSF also enjoying
the pay scale of Rs.1400-2300 pre revised and after revised Rs.4500-
125-7000/ - per month. It is also beg to submit that the nature of work
of compounder BSF is only to maintain pharmatical works under
supervision of a Register Velerinary Doctors. Whereas the nature of
works of the petitionet’s post i.c VFA of Assam Rifles include all the
functions and operation of vety. And Animal Husbandry works such
as Trealment, minor velerinary works maintaining pharmalical
works, inspection of animal. health, checking of Meat supply to
Troops, accompany with troops in field works without supervision of
any Doclors/ Register Veterinary Practitioner. It is.also beg to submit
that there is no Post of Doctors in Assam Rifles whereas BSF has
having Register Veterinary Doctors/ Practitioner. In other words the
Veterinary Field Asst. of AR are more workload and responsible than
the compounder of BSI.

~ 5. Whereas Shri S Mani Macha Singh was initially appointed in the pay scale of
" Rs.975-1540/ -, of which the corresponding pay scale as per the recommendatioiis of
5t pay comumission the pay scale is Rs.3200-4900/<" Thus his pay has been correctly
revised by the DGAR. The pay scale of Shri Haripada Dinda was also correctly




— 52 —~ ' Y
revised in the corresponding pay scale as per the recommendation of 5™ pay
Commission,

}(). Whercas in other CPl's, Velerinary stafll who are drawing pay scale in the

revised scale of ReA4000-6000/- & Compounders of BSE, who are drawing pay the
pay scale Rs.A500-7000/- are combatants while, the VFAs of Assam Rifles are
holding civiian post, hence biwo appointiments are not comparable. No parity can
“be drawn for the purpose of emoluments between the holders of the same posts
from different streams.

7. Whereas the pay scale of Shri S Mani Macha Singh, who is holding a civilian
post in Assam Rifles can not be compared with veterinary staff of other CPFs or
Compounders of BSF who are holding combatants posts, he had been granted

higher pay scale of Rs.4000-6000/- as per the court directions, considering his

qualification only.. T _ e

s =

\/f( Whereas Shri Haripada Dinda was also appointed in the pay scale of Rs.975-__

1540/ -, in which shri § Mani Macha Singh was initially appointed. Thus terms and
conditions of appointment of Shri S Mani Macha Singh and Shri Dilip Vithalrao
Magpurkar are same. Since Shri S Mani Macha Singh has already been placed in the
higher scale of Rs.4000-6000/ -, which is pranted Lo him as per the court directions,

not on meril. AR
9. Whereas Shri laripada Dinda was appointed in the pay scale of Rs. 950-20-

1150-EB-25-1500/- per month against the post advertised by DGAR carrying
essential - educational qualificalions  certificate in  velerinary science without
matriculation while Shri § Mani Macha Singh was initially appointed in the higher
pay scale of Rs.975-25-1150-LB-30-1540 per month against the post advertised by
DGAR having essential qualifications of diploma in veterinary science with
matriculation.  Thus they were initially appointed against the posts having
different pay scales & qualifications and their cases cannot be placed at par with
cach other. Morcover, the pay scale of Shri Haripada Dinda cannot be compared
with the pay scale granted to veterinary staff of other CPI's or Compounders of BSF,
because Shri Haripada Dinda is holding a civilian post whereas veterinary staff of
other CP''s and Compounders of BSF are holding combatants posts.

10, Now therefore, Shri Haripada Dinda is not granted higher pay scale.

11, This issues with the approval of IHome Secrelary.

( Manoj Aggarwal )
ector (PF)
Copy to:-

1. The Direclor General Assam Rifles, Shillong - 11.
2. PAQ, Assam Rifles, Shillong - 11.

3 Shri Iaripada Dinda, VFA (through LOAR).
LOAR, New Delhi.

1
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Rifles. vide your. Dte" appontment1lette N091.14015/25/85 VEALA-zq:ﬂ

M ed M o M N‘-‘N‘hi‘.i-—%{,—'d«‘\'. \ «rmf'* K R
| (ved) dated JoMar o2 SRR SR ‘**‘*’iﬂ,s@m
But as per advert.rsemen “issued?toyall"lstate Govtwby Ly our 'h‘f"
Dte, 2 pay scales'wére: glvenfaccordlngh,to qualiﬁvlgqatlon“!le. -s‘“g’f’h
Matric with deploma Rs-975< 25‘-’-'1150—58-30-,15?0/-”

] "and,xfor..,nogf LR
matric with veternary&sclence injthéyscalela ‘fgw%o 20-‘1150 2EBTY

25~ lSOO/—pm. ey 2,,}:.4.i,- -rz A ?‘a .
' a‘ﬁ J"'{W!} ‘
ﬁ_‘;,n

-, o

PR o P G
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The Director General Assam Rlﬂcs.

Suillong- 11.
(Through Proper Channe])

your kind perusal and m.oessaxy action thereof:-

1. That the Directorate of Assam Rxﬂes mvxted apphcanon for ﬁllmg up, ‘of 13
post of VEAs from the interested candidates through Employment news of gnd g
November, 1991. As per the said Advertisement; thie pay, scalé of V.F. As ’“ér’
provided in two (2) categories Le. (i) V: FA, thh matnculate+ Dxp{b nVety.
Science ~Rs. 975-25-1150-EB-30-1540/-p.m ; plu§ bth" -allow waifices &$ admissible
from time to time. (i) V.F.A.. thh ‘non —metric+ A et
- Rs. 950-20-1150-EB-25-1500/- p.m. plus other..allow:mccs a8 admxssxb from
time to time. .- i

In response to the satd Advertlsement the understgned also apphed to,ihe post

of V.F.A. with matriculate as the undersigned had already bcen completed?
Matriculate academic session on of 1987-88. ! A

A true copy of Matric Ceruﬁcate is - \: o
enclosed as Enclosure —I R -‘;53,_

2. That, on satisfaction of the performance of the understgned the Authontles of
the Assam Rifles was pleased to appoint the: undexsxgncd vide order bung No. L.
14015/25-85/VFA/A-(med ) dated 16-03-1992  at the pay ‘scale of Rs: 950-20-
1150- p.m EB -25-1500/-p.m. plus other allowances as admissible under exxstmg
rules from time to time. The appointmeat order contcnts with tho mstmct:on to
produce following certificates before joining the post., e

(a)  Medical fitness certificaie from civil surgeon or equivalent at the txme

of joining, .

(b) Educational and other Ccmﬁcates as proof of age and quahﬁ ion.

(¢) A character certificate from a-class l Ofﬁcer or 1“ class;Magxstrate
at the time of joining the duty. ' '
fr

In compliance of the said . instruction, : ﬂw und\.rsxgned subrmtted
the Madhyamik pariksha (Secondary exammatxon) Certificate 1ssued ;by the
West Bengal Board of Secondary Education as Educanonal quahﬂcanon as
well s proof of age etc. The undersigned also begs to submit that a' humble
representation dated 1-12-92 submitted to the Authority in the tbrm of .
protest with a prayer inter alia that the undersigned should be appomted to
the scale of pay of Rs. 975-25:1150-88-30-1540/-p.m. The said representatxon
dated 1-12-1992 is still pending for disposal.

W* S i
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A true copy of the Representation
Dated 01-12-1992 1s enclosed hare
with as Enclosure -1 .

3. That, at present the undersignad 1s siil! discharging hus duties same as those .
VFA who were enjoying the pay scale of Rs. 975-25-1 150-EB-30.-1540/- p-m. Itis
also beg to submit that those VFA with under metric and VFA with metric are
made inter transterable . The humble undersigned also begs to submit that the
Indian Veterinary Council Act, 1984 reguiates veterinary practice and pmcedu're of
the veterinary practitioner in India, section on 30 (b) of LV.C. Act, 1984 provides
as follows :-

S. 20 (b) “practice veterinary medicine in any state .

Provided that the state Government may. by order, permit a person
holding a diploma or certificate of Veterinary supervisor, stockman or stock
Assistant (by whatever name called ) issued by’ the Directorate of Animal
Husbandry (by whatever name called) of any state or any Veterinary
Institution of India, to render under the supervision and direction of a
registered vetennazy ptacnuoner minor vetcnnary scmces

Emlanaﬁon——-“Mmor veterinary services” means 'the mndenng of
preliminary veterinary aid, like, vaccination, castmtxon, and dtessmg of
wounds, and such other types of preliminary aid or the treatment of such
ailments as the state Govcmmcnt niay, by nonﬁcatxon in the official Gazette,
specify in the. behalf - o

It is also pemneut to mention that there i$ no any institute offer
veferinary Dlploma or Certificate course toa pérson without passing
matriculate examination, As; such, matriculate is. minimum qualification for to
under go Dxploma si)r Ceruﬁcate Course in veterinary science.

4  That, it is also beg to submit that minimum standards of vetennary education
has been provided in section 22 of the said act 1984. The same is reproduced
hereunder for easy reference:-

Section 22 (1) “The council may, by regulations, specify the minimum
standards of veterinary education requlred for granting recognized veterinary
qualifications by veterinary institutions in those states to which this Act extends.

(2) Copies of the draft regulations and of a!l subsequent amendments thereof
shall be furnished by the Council to the state Goverument concerned and the Council
shall, before submitting such regulations or any amendments thereof as the case may
be, to the central Government for approval, take into consideration the comments of
the State Government received within three months from the furishing of the copies
as aforesuid.

3. - The Central Governinent ma‘,', hafore 3pgmviug such regulations or any
amendments thereof] consu!t the Indian Counei! of Asricuitomd Resesrai
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4. The Committee constituted under section 12 shall from time to time report
to the Council on the efficacy of the regulations and may recommend to the
counci! such amendments thereof as if may think fit.

The Hand Book of Technica!l Services issued by Indian Council Agricultural
Research. New Delhi provides in Appendix-II classification of Technical post into
various groups.

GROUP -i- FIELD/FARM TECHNICIANS
S1.No. 18-Field Assistant '
S1.No. 25-Farm Assistant
S1.No..35-Stock man
S1.No. 38-Veterinary Assistant
S1.No. 39-Veterinary Compo under
S1.No. 86-Stockman —cum-compo under
S1.No. 106-Milk Recorder.

The above mentioned works are allocated to the Veterinary field Assistaiits
and in Appendix-IV of the same book provides Minimumn EducaﬁonaVTrade
qualification for dxﬁ’erent groups of the three categories. ‘

Field/F arm Techmclans o S el
Category-l ; Category-1I .~ ° Categmy 2211

Matnculate thh Three Years Diploma  Three Years Dtploma
At least one year Bachelor’s Degree - - Bachelor’s Degree in
Cemﬁcate in in relevant field. Science/ Agti#-etc '

Itis: humbly beg to submit that from the above mstrucuon/provxsnon the

‘minimum quahﬁcatlon .ofa V. F A is mamculate and one year cemﬁcate in,

e

relevant ﬁeld

5. That, it is reiterated that since the undersigned discharging his duties same
with the other VFA with scale of pay of Rs. 975-25-1150-EB-30-1540/-P.m from
the date of entry into the service.
In the above premises it is, therefore, prayed
That your good self may kindly be disposed
My earlier representation dated 1-12-1992
In favour of undersigned for providing pay
scale of Rs.975-25-1150-EB-3G-1540/-P.m.
from the date of entry into service for the end
of justice fair play and public policy.

Dated : 02/ g’[ 68 Yours Faithfully
Ga
Place : Jovhek ( Hari Pada Dinda )

VFA
/ No 1 AR Dog unit
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Tele No : PARX 2751C,5%50

. Gove nf Indla
i ' Grih Mantralaya.
o Ministry of Home Affairs
Mahafiideshalaya Assam Rifles
Direbtorate General Assam Rifles
Shillong-11

I. 14015/25-85/VEA/A-2 (bed) /,- MOL. 92

APPOQINTM N~ VFA

1. " You ¢re hereby selected for appcintment untll £urther orders
A% Vety Fiold Asste 4n PEA ’\munv Rifles in U)C seale Qf Ly ol
Rs. 950-20-1150-En-25-1500,="p. . plus-other allowances as admissi-

bkle under the existing Rules from *ime to time., The appointrent-io. -
purely temporary and may be torminated with one month notice from a

aidther sida., ;

s
L‘-

2. Shri f\ s lh‘ | il shall have to pl"OdUCG
the fogllowing ﬂ”r'lt*LaLes bﬁroxe j 111ng the post :-

(a) Medical fitness certificate: from Civi1->Surgeon or -

equivdlent at the tire of joining:

(h) Educstional and othsr'cﬁrtiticates as proof ot‘age and
© qualification. ' .

(c) A chdractOr certificite from a Class I ofticer or’

1SL Cla¥s Magistrate at the Lime of joining the duty,

3. No TA/DA-will be admissible to you for joining the duty.
4., You are liahle to serve anywhore in Assam Rilles deployoed

in Assam, tMeghalaya, Nagaland, Manipur, Mizoram, Tripura,
Arunachal pradesh and Sikkim or wherever Assam Ritles exists.

5. Your appointmert is suizjeal to satlisfactory police
verification and anticedent.

L2/

el




| - € Apa- W
R /

i - ' Tele No : PABX 230222/5550 Mahanideshalaya Assam Rifles - (Juuukég>
. & Directorate General Assam Rifles
‘ ‘/’ Shillong-793011 Ci(

B Y

. I, 14015/25-85/VFA@A~2 (Med ) ~\f} Jul 93

7,
‘nggggi K K Dur jan Patle,VFA
8 Assam Rifles

C/0 99 AaPO

APPOINTMENT~ VFA

1. Further to this Directorate letter No. II. 14015/25~85/
VFA/A-2(Med) dated 16 Mar 92,

2, The Director General of Assam Rifles is pleased to appoint
Shri K K Dur jan Patle temporarily as VFA against the existing
vacancy of 8 Assam Rifles with effect from the fore-noon of

08 Jul 92 in the scales of pay of bps, 975—25—1150-EB—30—1540/-pm
plus other allowances as admissible under the exisitng rules

from time to time., The appointment is purely temporary and may be
terminated with one month notice from wither side,

. 3. You are liable to serve anywhere 'in India, wherever
’ Assam Rifles units exist. A

(Rakesh Sharma )
| Lt Col
! : Assistant Director (A)
% : for Offg Director General Assam Rifles
|

-

1. Pay and Accounts Office (Assam Rifles)
Manbha Villa, Laitumkhrah

’ Shillong- 793003

2. 8 Assam Rifles
c/0 99 APO

3. Headquarters
Nagaland Range (Horth)
Assam Rifles
C/0 99 APO

4, Office copy.

/-
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VAKALATNAMA
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAIIATI BENCII: GUWAIIATI
N
0. A: No. 7/@ B /zooé ,
. C , . .Applicant(s)
SIvs e Hw?v:.?ovaﬁe\) LD endov ppilcantis

-Vs- '
Uriomn of dundxr Lo (hea
- ...Respondent(s)

Know all men by these presents that the above named Applicant do hereby appoint,
nominate and constifute Sri Manik Chanda, Sri $.Nabh, s .cl\ndﬁ-a:?nd Sri
G .. Cl,(a/l&\e\kdg\dvocate( s) and such of below mentioned Advocate(s) as shall accept
this VAKALATNAMA to be my/our true and lawful Advocate(s) to appear and act for
me/us in the above noted case and for that purpose to do all acts whatsoever in that
conneciion including depositing or drawing money, filing in or taking out papers, deeds
of composition efc. for me/us and on my/our behalf and /We agree to ratifv and confirm
“all such acts to be mine/our for all intends and purposes. In case of non-payment of the

stipulated fee in ful, no Advocate(s) shall be bound to appear and/or act on my/our
behalf. o '

2005

Reovived from the Lxecutant, Mr. _ / And accepted
satistied and- accepted. ‘ Senior Advocate<will lead me/us in the case.

S N,
wVZ\dvocate | : Advocate

Advocate

In witness whereof. I/We hereunto set my/our hand on this the jJ___ day of éd.&!\/"/{’\

.
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BEFORE THE CENTRAL ADMINISTARTIVE TRIBUNAL g
GAUHATI BENCH: GAUHATI
ORIGINAL APPLICATION NO 76‘OF 2006
Sri Haripada Dinda ' O Applicant
| | Versus

Union of India . Respondents

In the matter of :- -

Written Statement submitted by the Respondents.

The humble Respondents beg to submit the reply as follows:-

1. That in reply to the averments made in Para-1 of the Original Application,
it is submitted that Shri Mani Macha Singh had been granted higher pay
scale of Rs.4000-6000/- in deference to the Hon’ble Court’s direction. Further
the petitioner was appointed in the pay scale of Rs.950-20-1150-EB-25-1500

pm to a post carrying essential educational qualification “certificate in vet .

science without m&triculation”. On the other hand Shri Mani Macha Singh was
initially appointed in the hig]er pay scale of Rs.975-25-1150-EB-30-1540 pm

to a post carrying essential qualifications of “diploma in vet science with

matriculation”. Thus they were initially appointed against posts having
Lae

different pay scales and eligibility qualification therefore applicant can not be

placed at par with Shri Mani Macha Singh.

2. That no reply is called for to the statement made in Para-2 of the Original
Application.

3. That no reply is called for to the statement made in Para-3 of the Original
Application.

4. That the statement made in Para-4.1 of the Original Application, are a matter

of record and does not call for any reply.



2.

That the statements made in Para-4.2 of the Original Application are matter
of record. It is submitted that the applicant has accepted in 1992 his
appointment in pay scale of Rs.950-20—1150-EB-25-1500/- pm. Since he
knows well that the same was just and legal in view of his educational
qualification and not eligible for higher grade. Having accepted the same he
is now prevented by law of estopple to question the same. .

That the statement made in Para-4.3 of the Original Application is a

matter of record and does not call for any reply.

That in reply to the averments made in Para-4.4 of the Original
Application, it is submitted that the Veterinary Field Assistant provide
auxiliary support in veterinary and Animal Husbandry practices. It is further

submitted that the minimum qualification varies from state to state.

That in reply to the averments made in Para-4.5 of the Original

Application, it is submitted that in the Military Dairy Farm, a Veferinary
Dresser is placed under Group ‘D’ in pay scale of 2550-55-2660-60-3200. In
Assam Rifles a Veterinary Field Assistant is required to undertake jobs as
specified but he is not competent to record his comments on animal health
and checking of meat supply to the troops. Such certificates are valid only
when issued by a Regd Veterinary Practitioner holding bonafide degree of
B.V. Sc & Animal Husbandry from a recognized University. It is further
submitted that in some units, Veterinary Field Assistants are under worked
as Assam Rifles is in the process of phasing out mules and ponies due to
improved road connectivity with most Assam Rifles posts. Further
comparison with BSF pérsonnel is unfounded since the compounders of
BSF are combatants & the petitioner is a civilian. No parity can be drawn for
the purpose of emolumenté between the holders 6f same post from different

stream since the two appointments are not comparable.

That in reply to the averments made in Para-4.6 of the Original
Application, it is denied that. any notification was published as being
contended. In fact the said document under reference was merely an
information bulletin and can not be quoted as authority for which relevant

Government orders were required to be referred to (para 29 of Annexure A/6



10

11.

12.

-3-

~ of OA refers ). Further, a case was taken up with Ministry of Home Affaifs,

but Ministry of Home Affairs has rejected the same stating that the higher
scale of Rs.4000-6000/- was granted to Shri Mani macha Singh pursuant to
Court's order (Annexure A/14 of the OA refers) that too since he had Diploma

in Veterinary Science with matric.

That ,in‘ reply to the averments made in Para-4.7 6f the Original
Application, it is reiterated that no parity can be drawn between the holders of
similar post from different streams since the work environment, job profile
and different employability conditions renders the same incomparable. Duties
of combatants and non-combatants cannot be equated considering the

nature of task and element of risk involved for combatants.

That in reply to the averments made in Para-4.8 of the Original
Application, it is submitted that the Annexure —A/9 just denotes classifications
of technical posts into various groups without specifying the applicable pay
scales. Assam Rifles hés enrolled Veterinary Field Assistants of both the
categories i.e. two years/one year certificate holder Veterinary Field Assistant

~ with different pay scale as under :-

.v(a) Veterinary Field Assistant wifh one year certificate holder (rion
matric) Rs.950-1500/- and,

(b)  Veterinary Field Assistant with two years diploma holder (matric)
Rs.975-1540/-. -

That in the averments made in Para-4.9 of the Original Application is
misconceiyed and denied. It is submitted that the directions of the Hon'ble
Central Administrative Tribunal only conform to the applicant of OA No.65 of

2002 i.e. Shri S Mani Macha Singh. Pursuant to the Hon'ble Courts directions

in OA No0.65/2002, the Ministry of Home Affairs carefully examined the issue
and grénted only in case of 06 Veterinary Field Assistants the Higher pay
scale including Shri Mani macha Singh who were enrolled as 2 years diploma
holders (Matric) and rejected the claim of other 05 VFA including Shri
Haripada Dinda who have been are inducted with one year certificate (non
Matric) education qualification (Annexure A/14 of the OA refers).



13.

14.

15,

16.

17.

4-

That the averments made in Para-4.10 of the Original Application is
misconceived and misleading. It is submitted that the same has adequately

been commented upon in Para 1 and 12 of this Written Statement.

That the averments made in Para-4.11 of the Original Application are
repetitive and have adequately been commented upon in the preceding
paras. Further contents of Annexure A/14 of the OA are reiterated. It is
submitted that the attempt of the épplicant to equate Diploma in Veterinary
science with 1 year certificate is highly misconceived and baseless.

That the averments made in Para-4.12 of the Original Application are
vague, erroneous, and misleading. It is submitted that the petitioner was
appointed in the pay scale of Rs. 950-20-1150-EB-25-1500 per month against
the post advertised by Directorate General Assam Rifles requiring Veterinary
certificate without matriculation where as Shri S Mani Macha Singh was
appointed in the higher pay scale of 975-25-1150-EB-30-1540 per month
against the post requiring diploma in veterinary science with matriculation.
That they were appointed on different pay scales -base'd on the educational
qualification at the time of entry. The Applicant having accepted the said
appointment letter and employment is barred by law of estopple to question

the same now. Further it is reiterated that no parity can be drawn for the

purpose of emoluments between the holders of same post from different

streams. That they are not comparable, as has adequately been explained

upon in para's 1, 8 and 10 of this Written Statement.

That in reply to the averments made in Para-4.13 of the Original
Application, it is submitted that the Assam Rifles is a force raised and
maintained by Ministry of Home Affairs and is not bound by State
Government Policies or recommendations. That though the applicant
possessed matriculate qualification, the post for which he was selected in
Assam Rifles was for non matriéu:late with Veterinary Certificate in pay
scale as Rs.950-20-1150-EB-25-1500 pm and that he has accepted the

same without any reservation.

Tﬁat the averments made in Para-4.14 of the Originall Application is
incorrect and the same is denied. It is submitted that the petitioner is
being granted Assured Career Progression benefits as per the policy in
vogue for Assam Rifles and the same is as per the laid down rules and
regulations. Further the applicant has correctly been placed in the pay
scale of Rs.3200-4900/-. ‘



18.

19.

20.

21.

22.

23.

24.

5.

That in reply to the averments made in Para-4.15 of the Original
Application, it is submitted that the applicant is getting his authorized

monthly emoluments and his claim is barred by law of estopple.

That the averments made in Para-4.16 of the Original Application are

repetitive and have adequately been commented upon in the preceding

paras.

That no comments are called for in reply to the statements made in para

4.17 of the Original Application being in the nature of formal submission. .

That the grounds taken by the applicant in para 5 of the Original
Application are misconceived, and categorically denied. That the
petitioner having educational qualification one year veterinary certificate is

drawing the correct pay and allowances.

That no comments are called for to the statement made in para 6 of the

Original Application being in the nature of formal submission.

That no comments are offered to the statements made in Para-7 of the.

Original Application being a matter of record.

That in reply to the averments made in Para-8 of the Original
Application, it is submitted that the applicant was well aware at the time of
his initial appointment that he was selected for the post of Veterinary
Field Assistant in non matﬁc and veterinary certificate category carrying
pay scale as 950-20-1150-EB-25-1500. He is accordingly being granted

Assured Career Progression benefits.

That in view of the facts mentioned above no ground in law is made out by'

the applicant. That the present Original Application lacks merit and it is

humbly prayed that the same is liable to be dismissed with costs.



VERIFIACTION

|, Major S Salooja, S/o GP Capt SC Salooja -aged about 38 years, r/o
Laitmukrah,. Shillong District Shillong and competent officer of the answering
respondents, do hereby verify that the statement made in paras

S~ are true to my knowledge and those of the paras

\ '™ 2 beihg matters of record are true to my information

derived there from which | believe to be true and the rests are my humble

' submissions before this Hon'ble Tribunal.

And | sign this verification on thisX _L; the day ijVV“LZOOS at Guwahati

sief Law Ofb—7
aETas gw iy afew )
.. LR, Shilleng-708011



M“Q%lﬂ(%

Skt DA WO ’%m{o{% k%xm%gﬂm

.é% :
G 48 S \%QV\.A\ Jortdl ooy of

WS ek WM Km@\b\?r
ackmsdlodgl P VITIVE- (. = o

4848 enge,



o
S

‘J)oan:aocavox)ooonooavo))Ja

;
€
«
«
.
€
3
“e
I3
¢
<

o -vs- _ .
i ~N 7’“—&) '
\)WW' Y/ 2" Respondent(S)

1, Sri Gautam Baishya having been authorized by
Ministry of Law by the Central Government /Government Servant
Leireennnensesvane Autho:ity/Cmpotation.'Sodctynoﬁﬁed under section 14
of the Administrative Tribunals Act, 1985, hereby appear for applicant
20u..r..o. o /ReSpoDdent 1. 24 ... a0d undertake to plead and act
forthcmhallmaminﬁzeafmaidcasc,

Dae: G2 -06 O©F ,

(GAUTAM BAISHY A)
SR.CGSC.,CAT.




